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STATUS REPORT OF TELANGANA STATE POLLUTION CONTROL BOARD (TSPCB)
(RESPONDENT NO. R2) DATED 09,11.2020

IN ORIGINAL APPLICATION NO. 43 OF 2019 (SZ).

It is to submit that the Hon'ble NGT vide Order dated 09.10.2020 directed as follows: -

"6. Nothing was mentioned about the operational part of the ETPs in the present
report as well. So, the Pollution Control Board is directed to submit a further report
as fo whether the units which are ha ving their own ETPs have obtained necessary
consent and whether they are meeting the norms and if so, they are directed to pass
appropriate orders permitting them to operate ETPs who are conforming to the
norms in accordance with law,

7. The Joint Committee as well as the Pollution Control Board is directed to submit a
further status of the proceedings initiated for recovery of environmental
compensation as mentioned in their present report dated 06.10.2020 and also the
status of the ETP’s of the units who are ha ving their own ETP’s and submit a further
report to this Tribunal on or before 10.11.2020 by e-filing along with necessary
hardcopies to be produced as per Rules.

8. For consideration of further report and objections, if any, to the action taken
report submitted by the Pollution Control Board, poston 10.11,.2020",

In this connection, the following is submitted:

The Board has assessed the compensation on cotton delinting units located in Gadwal area.
Earlier, the Board issued CFO to the industries for disposal of industrial wastewater to Common
Effluent Treatment Plant (CETP) i.e., Jeedimetla Effluent Treatment Ltd. (JETL). The cotton
delinting units have constructed their own ETPs to treat the effluents generated from the de-
linting operations. The units have requested for amendment of CFO orders issued to their
industries with change in disposal point from CETP to Effluent Treatment Plant of their industry.

The following is the status of CFO amendment issued, Environment compensation levied on the

industries: -
sk Name of the Date of | Date of issue | Environmental | Environmental
No. | industry & location | issue of of Compensation | Compensation
CFO Amendment | assessed vide paid as on
Order Order Order dated 09.11.2020
03.10.2020
(Rs.)
1. M/s. Sree Ramya |Date of | 16.10.2020 12,56,250 Not yet paid
Industries, Sy.No. | Issued
244/KA,  KA(PAIKI), | 09.03.201
KHA,  Mellacheruvu | 6 Validity
(V), Gadwal (M), |Up to
Jogulamba District 31.01.202
‘ 1
2. M/s. N.A.K.R. | Date of | 16.10.2020 10,68,750 - do-
Processing Issued
Unit,,S.No.174/KA, 15.12.201
175/5, Parumala (V), | 5




Ieeja Road, Gadwal

(M),
JogulambaGadwalDist

Validity
Up to
31.01.202
1

Sri Laksmi
Venkataramana
Ginning & Processing
Unit, Sy.No.170,
Ieeja Road at
Gadwal,
JogulambaGadwal
District.

Date of
Issued
14.12.201
5 Validity
Up to
28.02.202
1

Not applied for
amendment

12,56,250 - do-

M/s.
Venkateswara
Ginning &
Processing Plant,
Sy.No.840, 7-7-
971/B, Mallecheruvu,
Gadwal (V&Mm),
JogulambaGadwal
District

Sri

Seed

Date of
Issued
09.12.201
6 Validity
Up to
31.01.202
1

21.10.2020

8,75,000 - do-

M.Narayana Ginning
Mill,,Sy.No.854,
Behind Market Yard,
Ieeja Road, Gadwal
(Vam),
JogulambaGadwal
District:

Date  of
Issued
09.03.201
6 Validity
Up to
31.01.202
1

Exempted as the unit is carrying out
Cotton Ginning activity.

M/s. Sri Sai Ginning
and seed processing
plant, Sy.No:877,
Ieeja Road, Gadwal,
Jogulamba  Gadwal
Dist

Date of
Issued
31.10.202
0 Validity
Up to
31.01.202
6

~do-~

Sti Ayyappa Swamy
Cotton Ginning Mill,
Sy.No:858/Aa, Near
Milk ColingCenter,
Gadwal,

Mahaboobnagar Dist

Date of
Issued
09.03.201
6 Validity
Up to
31.01.202
1

Not applied for
amendment

12,56,250 Not yet paid

Sri Krishna Ginning &
Seed Processing
Plant, Sy. No. 149,
Paramala (V), Gadwal
(M), Gadwal District

Date of
Issued
29.11.201
8

Validity
Up to
31.10.202
3

Exempted as the unit is carrying out
Cotton Ginning activity.

M/s. Sri Sai
Cotton
Processing
Sy.No.186 - p
Kondapally Road,
Gadwal (V), & (M),
Jogulamba  Gadwal
District

Hybrid
Seeds
Unit,

Date of
Issued
27.10.201
7 Validity
Up to
30.09.202
2

The Board has
sought
information for
issue
amendment of
CFO
26.09.2020.

5,06,250 Not yet paid

10.

M/s. Sandeep Agri
Sciences Pvt.
Ltd.,, Sy.No.869A,
Gadwal (V&M),
Gadwal District

Date of
Issued

21.01.202
0 Validity
Up to
31.10.202

Exempted as the unit is carrying out
Cotton Ginning activity.




1

11

M/s. Sri
Venkateswara Cotton
Ginning & Processing
Unit, Kistareddy
Bangla, Godowns
Bearing No.3-1-1,
Kista Reddy Bangla,
Gadwal (M),
JogulambaGadwal
District.

Date of
Issued
05.10.201
7 Validity
Up to
31.12.201
8 (Closure
order
issued on
02.12.201
9)

Closure order

issued
02.12.2019

on

7,56,250

Not yet paid

12.

M/s.  YSR
Processing
Sy.No.221KA,
Road,
Mallecheruvu, Gadwal
(v & M),
JogulambaGadwal
District

Seed
Plant,
leeja

Date of
Issued
12.04.201
7 Validity
Up to
31.01.202
i

13.10.2020

10,68,750

- do~

13.

M/s. Sree  Laxmi
Srinivasa Ginning Mill,
Sy.no 132 & 149,
Paramala (GP),
Paramala (V), Gadwal
M),
JogulambaGadwal
District

Date of
Issued
29.11.201
8

Validity

Up to
31.10.202
3

21.10.2020

5,06,250

- do-

14.

M/s. Aparana Cotton
Traders, Sy.No
192ka2, 192kas5,
192ka6,
170Ka,Paramala (GP),
Paramala (V), Gadwal
(M), Gadwal District

Date of
Issued
11.12.201
8

Validity
Up to
31.09.202
3

21.10.2020

5,06,250

- do-

15.

M/s. Sree Manikanta
Seed Processing
Industries, Sy No
184KHA,
Meelacheruvu,
Kondapally Road,
JogulambaGadwal
District

Date of
Issued
04.11.201
9

Validity

Up to
30.09.202
1

The Board has

sought

information for

issue

amendment of

CFO
19.12.2019.

on

12,56,250

- do-

16.

M/s. Sri Laxmi
Venkateshwara Seed
Processing
Unit,Sy.no.184 & 185,
Kondapally Road,
Paramala (V), Gadwal
(M), Gadwal Dist.

Date  of
Issued
19.11.201
6 Validity
Up to
30.11.202
1

The Board has

sought

information for

issue

amendment of

CFO
19.12.2019.

on

10,81,250

- do-

17.

M/s. Sree
Venkateshwara
Ginning & Processing
Unit, ,Sy.No.68/PA,
Ieeja (V&Mm),
Jogulamba  Gadwal
District

Date  of
Issued
18.09.202
0 Validity
Up to
28.02.202
5

Exempted as the unit is

Cotton Ginning activity.

18.

M/s. Sri Sai Laxmi
prasanna Ginning
Mill, Sy.No:
52/A3/18&2, Ieeja (V

& M )

Date  of
Issued

23.09.201
7 Validity
Up o

- do-

carrying out




JogulambaGadwal 31.10,202
District 1
19. | M/s. Sri Balaji Ginning | Date  of | The Board has 10,68,750 Not vet paid
Mill, Sy No 888b2, | Issued sought
Iegja (V & M ), {02.12.201 | information for
Jogulamba  Gadwal | 6 Validity | issue
Dist Up to | amendment of
31.03.202 | CFO
0. 23.09.2020.
20. | M/s. Sree Sai Ram |Date of | The Board has 5,06,250 - do-
Ginning and | Issued sought
Processing 01.12.201 | information for
Unit.,Sy.no.891A, 6 Validity | issue
891B, Ieeza (V & M), | Up to | amendment of
Jogulamba  Gadwal | 30.11.202 | CFO
Dist 1 26.09.2020.
21. | M/s. Nageswar Reddy | Date  of | 16.10.2020 10,68,750 - do-
and others cotton | Issued
Seed Ginning  Mill | 16.10.202
(Sri 0
SaiLaxmiVenkateshwa | 12.04.201
ra Processing Unit), | 7Validity
Sy.No: 894/B, | Up to
Medikonda Road, | 28.02.202
Ieeja, Jogulamba | 5
Gadwal Dist
22. | M/s. Vigneshwara | Not Closure order | 7,00,000 - do-
Agritech (Formerly Sri | Applied Issued
Laxmi prasanna | CFO 02.12.2019
Ginning Mill), Near | (Closure
Ieeja Petrol Bunk | order
Chowrastha,leeja (V | Issued
& M , 102.12.201
JogulambaGadwalDist | 9)
23. |M/s. Image Crop|Date of | Not applied for 5,06,250 - do-
Sciences Pvt. Ltd., | Issued amendment
Sy.No.412A2, Vemula | 02.11.201
(V), Itikyal (M), |7 Validity
Gadwal District Up to
31.08.202
2

The Cotton ginning & delinting units are seasonal units and will be in operation from November
to January / February every year depending on the crop cultivation. The season for the year
2020-2021 has not yet started. Hence, the Board has not monitored the operation of ETP of
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Order No: 524-MHB/TSPCB/ZOH/CFO/2020- | 2.3 Date: 16.10.2020

Sub: TSPCB — ZO-HYD - Consent for Operation (CFO) & Hazardous Waste
Authorization (HWA) Order — M/s. Sree Ramya Industries, Sy.Neo. 244/KA,
KA(PAIKI), KHA, Mellacheruvu (V), Gadwal (M), Jogulamba District —

Amendment to CFO Order for change of disposal option of effluents — Issued —
Reg.

Ref: 1. Indusiry’s CFO Order No. 524-MHB/PCB/ZOH/CF0/2016-7895, Dt:
09.03.2016 valid upto 31.01.2021.

2. Industry’s Amendment Order No. 524/MHB/TSPCB/ZOH/CF0/2019-738,
Dated: 19.12.2019.

3. TSPCB, Board office, Hyderabad Task Force committee meeting held on
07.02.2020.

4. CFO committee meeting held on 25.07.2020 at TSPCB at Zonal Office,
Hyderabad. '

5. Industry’s Withdrawal of the CFO Amendment Order No: 524-
MHB/TSPCB/ZOH/CF0/2020-1060, Date: 31.08.2020.

6. A mail received from TSPCB, Board Office, Hyderabad on 16.09.2020

forwarding the note approval of the Chairman, TSPCB, Board Office,
Hyderabad.

7. TSPCB, Regional Office, Hyderabad report dated 14.08.2020 received
through by email dated 03.10.2020 at Zonal office, Hyderabad.

8. CFO committee meeting held on 08.10.2020 at TSPCB at Zonal Office,
Hyderabad.

9. Industry's letter dated 08.10.2020.

L

With reference 1 cited, the Board has issued Consent for Operation (CFO) order to the
industry which is engaged in manufacture of Cotton Ginning — 2000 bales/year and Cotton Seed

Processing (de-linting) — 300 MT/annum under Water and Air Acts with a validity upto
31.01.2021.

Vide reference 2™ cited, the Board issued CFO & HWA-Amendment to the industry on
submission of undertaking i.e., Amendment for change of mode of disposal of effluents i.e., from
M/s. JETL, Jeedimetla to “After treatment in their individual ETP, treated effluents shall be
utilized onland for gardening within the industry premises duly meeting the prescribed standards
stipulated by the Board / CETP, M/s. JETL, Jeedimetla for further treatment and disposal.”

Vide reference 3™ & 4% cited, as per the recommendations of the Task Force comrnittee,
Board Office, the Board issued directions to the industry to stop operating the ETP immediately
and send all the pre-treated effluents to M/s. JETL, J eedimetla, Rangareddy District for treatment
and disposal till further directions of the Board. And further directed the Zonal Office to

withdraw the amendments issued to the industry regarding disposal of effluents through in-house
ETP and final disposal for on-land for irrigation.

Vide reference 5™ cited, the Zonal Office, the CFO committee after detailed discussions,
recommended to withdraw the amendment issued to the industry regarding disposal of effluents

and the industry shall send all the pretreated effluents to Mys. JETL, Jeedimetla, Medchal-
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Malkajgiri District for further treatment & disposal, duly meeting the inlet parameters of CETP
prescribed by the Board.

Vide reference 6" cited, the Board Office forwarded a mail dated 16.09.2020 forwarded
the note approval of the Chairman, TSPCB, Board Office, Hyderabad pertaining to the request of
the Cotton Ginning /delinting units, Gadwal for allowing them to operate thier own ETPs to treat
the effluents generated from the process. The Chairman ,TSPCB has approved that the cotton
ginning units having their own ETP shall be allowed to treat the effluents in their ETP and

further directed that the RO shall evaluate the performance of the ETP every fortnight and
furnish the report.

The EE, RO, Hyderabad has forwarded a report to this office, vide reference 7% cited.

The issue was placed in the Consent for Operation Committee meeting held on
08.10.2020 and the Committee noted that Head Office vide mail dated 16.09.2020 forwarded the
note approval of Chairperson, TSPCB for issue of amendment to the CFOs to the industries
permitting them to treat the effluents in their own ETPs and the EE, RO, Hyderabad may
evaluate the sample every fortnight. The Committee after detailed discussions, recommended to
issue CFO-Amendment to the industries permitting them to treat the effluents in their own ETPs
and the industry shall utilize the treated water in their own industry premises duly meeting the
prescribed discharge standards of the Board.

Vide reference 9% cited, the industry has submitted that they have constructed and
commissioned the ETP and shall meet the discharge standards of ETP for onland for irrigation
within their own industry premises.

Hence, after detailed scrutiny, the Board hereby issues amendment to the CFO order
dated: 09.03.2016 issued vide reference 1™ cited is as follows:

Outlets for discharge of effluents:

Outlet Outlet Max Daily Point of Disposal Limiting
No. Description Discharge Standards
1 Process & 2.0KLD | After pretreatment, shall be | Inlet parameters
Washings sent to M/s. JETL, Jeedimetla, | of CETP
Rangareddy  District  for | prescribed by the
further treatment and disposal. | Board
2 Domestic 1.OKLD | Septic tank followed by soak ---
effluents pit
Shall be read as
Outlets for discharge of effluents:
Outlet Outlet Max Daily Point of Disposal Limiting Standards
No. Description | Discharge
1 Process & 20KLD | Shall treat the waste water in | For ETP:

Washings their individual ETP, after | pH~5.51t09.0
treatment the treated effluents | TSS — 200 mg/L
shall be utilized onland for | BOD —30 mg/L
gardening within the industry | Oil & Grease — 10
premises duly meeting the | mg/L.
prescribed standards stipulated | For CETP, M/s.
by the Board / CETP, M/s. | JETL:

JETL, Jeedimetla, Medchal- | let parameters of
Malkajgiri District for further | cETP prescribed by
treatment and disposal. the Board.
2 Domestic 1.0KLD | Septic tank followed by soak ---
effluents pit.




SCHEDULE — B, Additienal Conditions:

1. The industry shall treat the waste water in their individual ETP, after treatment the treated
effluents shall be utilized onland for gardening within the industry premises duly meeting
the prescribed standards stipulated by the Board / CETP, M/s. JETL, Jeedimetla for
further treatment and disposal.

2. The industry shall provide separate energy meter to the ETP.

3. The industry shall install digital flow meters at water consumption, Inlet of ETP and
Outlet of ETP.

4. The industry shall maintain records of productions, water consumption, wastewater
generation, hazardous waste generation & disposal and shall submit the details at RO,
Hyderabad every month.

5. The industry shall abide to the decision of the Hon’ble NGT on the petition filed against
de-linting units located at Gadwal & leeza surroundings area which is posted on
07.01.2020 and any decisions of the Hon’ble NGT henceforth.

6. The industry shall send the hazardous waste i.e., ETP Sludge to M/s. HWMP, TSDF,
Dundigal by maintaining proper manifest system. Further, the industry shall not store the
ETP Sludge for more than 90 days.

7. The industry shall not discharge waste water outside the industry premises under any
circumstances.

8. The industry shall immediately provide separate shed with concreted floor for storage
Sulphuric Acid and shall ensure that they shall store the Sulphuric Acid containers on a
designated concrete lined platform separately and shall not store in an open area.

All other conditions stipulated in the original Consent & HW._ Authorisation Order issued vide
reference 1" cited shall remains same. o

i

Ql;m'r CHIEF ENVIRONMENTAL ENGINEER

To

M/s. Sree Ramya Industries,

Sy.Ne. 244/KA, KA(PAIKI),

KHA, Mellacheruvu (V), Gadwal (™M),
Jogulamba District.

Email: ramva.industries.rri¢mail.com

|

Copy to the Environmental Engineer, Regional Office, Hyderabad for information and
necessary action. The EE,RO, Hyderabad shall ensure that all the units of ETP are in place
before starting the operation by the industry. The EE, RO, Hyderabad shall evaluate the
performance of the ETP every fortnight and submit the report to this Office.
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Order No: 525-MHB/TSPCB/ZOH/CFO/2020- 19-8S Date: 16.10.2020

Sub: TSPCB - ZO-HYD - Consent for Operation (CFO) & Hazardous Waste
Authorization (HWA) Order — M/s. N.A.K.R. Processing Unit, Sy.No.174/KA,
175/5, Parumala (V), Ieeja Road, Gadwal (M), Jogulamba District —

Amendment to CFO Order for change of disposal option of effluents — Issued —
Reg.

Ref: 1. Industry’s CFO Order No. 525-MHB/PCB/ZOH/CF0/2015-5959, Dt:
15.12.2015 valid upto 31.01.2021.

2. Industry’s Amendment Order No. 525/MHB/T SPCB/ZOH/CF0/2019-740,
Dated: 23.12.2019.

3. TSPCB, Board office, Hyderabad Task Force committee meeting held on
07.02.2020.

4. CFO committee meeting held on 25.07.2020 at TSPCB at Zonal Office,
Hyderabad.

5. Industry’s Withdrawal of the CFO Amendment Order No: 525-
MHB/TSPCB/ZOH/CF0O/2020-1030, Date: 24.08.2020.

6. A mail received from TSPCB, Board Office, Hyderabad on 16.09.2020

forwarding the note approval of the Chairman, TSPCB, Board Office,
Hyderabad.

7. TSPCB, Regional Office, Hyderabad report dated 14.08.2020 received
through by email dated 03.10.2020 at Zonal office, Hyderabad.

8. CFO committee meeting held on 08.10.2020 at TSPCB at Zonal Office,
Hyderabad.

9. Industry's letter dated 08.10.2020.
ko %

With reference 1% cited, the Board issued Consent for Operation order to the industry
which is engaged in manufacture of Cotton Raw (Kapas) Ginning & Pressing and Cotton Seed
Processing (de-linting) under Water and Air Acts with a validity upto 31.01.2021.

Vide reference 2" cited, the Board issued CFO & HWA-Amendment to the industry on
submission of undertaking i.e., Amendment for change of mode of disposal of effluents i.e., from
M/s. JETL, Jeedimetla to “After treatment in their individual ETP, treated effluents shall be
utilized onland for gardening within the industry premises duly meeting the prescribed standards
stipulated by the Board / CETP, M/s. JETL, Jeedimetla for further treatment and disposal.”

Vide reference 3™ & 4™ cited, as per the recommendations of the Task Force committee,
Board Office, the Board issued directions to the industry to stop operating the ETP immediately
and send all the pre-treated effluents to M/s. JETL, J eedimetla, Rangareddy District for treatment
and disposal till further directions of the Board. And further directed the Zonal Office to

withdraw the amendments issued to the industry regarding disposal of effluents through in-house
ETP and final disposal for on-land for irrigation.

Vide reference 5 cited, the Zonal Office, the CFO committee after detailed discussions,
recommended to withdraw the amendment issued to the industry regarding disposal of effluents
and the industry shall send all the pretreated effluents to M/s. JETL, Jeedimetla, Medchal-

Malkajgiri District for further treatment & disposal, duly meeting the inlet parameters of CETP
prescribed by the Board.



Vide reference 6™ cited, the Board Office forwarded a mail dated 16.09.2020 forwarded
the note approval of the Chairman, TSPCB, Board Office, Hyderabad pertaining to the request of
the Cotton Ginning /delinting units, Gadwal for allowing them to operate thier own ETPs to treat
the effluents generated from the process. The Chairman ,TSPCB has approved that the cotton
ginning units having their own ETP shall be allowed to treat the effluents in their ETP and
further directed that the RO shall evaluate the performance of the ETP every fortnight and
furnish the report.

The EE, RO, Hyderabad has forwarded a report to this office, vide reference 7% cited.

The issue was placed in the Consent for Operation Committee meeting held on
08.10.2020 and the Committec noted that Head Office vide mail dated 16.09.2020 forwarded the
note approval of Chairperson, TSPCB for issue of amendment to the CFOs to the industrics
permitting them to treat the effluents in their own ETPs and the EE, RO, Hyderabad may
evaluate the sample every fortnight. The Committee after detailed discussions, recommended to
issue CFO-Amendment to the industries permitting them to treat the effluents in their own ETPs
and the industry shall utilize the treated water in their own industry premises duly meeting the
prescribed discharge standards of the Board.

Vide reference 9 cited, the industry has submitted that they have constructed and
commissioned the ETP and shall meet the discharge standards of ETP for onland for irrigation
within their own industry premises.

Hence, after detailed scrutiny, the Board hereby issues amendment to the CFO & HWA
order dated: 15.12.2015 vide reference 1% cited is as follows:

Qutlets for discharge of effluents;

Outlet Max Daily Point of Disposal Limiting Standards
Outlet | Description Discharge
No.
1 Process 20KLD After pretreatment, shall | Inlet parameters of
(Washings) be sent to M/s. JETL, | CETP prescribed by
Jeedimetla, Rangareddy | the Board
District  for  further
treatment and disposal.
2 Domestic 1.0KLD Septic tank followed by ---
effluents soak pit
Shall be read as
Outlets for discharge of effluents:
Outlet Outlet Max Daily Point of Disposal Limiting Standards
No. Description | Discharge
1 Process 2.0KLD | Shall treat the waste water in | For ETP:
(Washings) their individual ETP, after | pH-5.5t09.0
treatment the treated effluents | TSS — 200 mg/L
shall be utilized onland for | BOD - 30 mg/L
gardening within the industry | Oil & Grease — 10
premises duly meeting the | mg/L.
prescribed standards stipulated | For CETP, M/s.
by the Board / CETP, M/s. | JETL:
JETL, Jeedimetla, Medchal- | Iplet parameters of
Malkajgiri District for further | cpTp prescribed by
treatment and disposal. the Board.
2 Domestic 1.OKLD | Septic tank followed by soak —
effluents pit.




SCHEDULE — B, Additional Conditions:

1. As committed vide undertaking dated 20.12.2019, the industry shall comply with all the
conditions stipulated by the Board.

2. The industry shall treat the waste water in their individual ETP, after treatment the treated
effluents shall be utilized onland for gardening within the industry premises duly meeting
the prescribed standards stipulated by the Board / CETP, M/s. JETL, Jeedimetla for
further treatment and disposal.”

3. The industry shall obtain renewal of M/s. TSDF, Dundigal Membership immediately.

4. The industry shall provide separate energy meter to the ETP and shall submit records to
the Regional officer (RO), Hyderabad every month.

5. The industry shall install digital flow meters at water consumption, Inlet of ETP and
Outlet of ETP and shall submit the meter readings to the RO, Hyderabad every month.

6. The industry shall maintain records of productions, water consumption, wastewater
generation, hazardous waste generation & disposal and shall submit the details at RO,
Hyderabad every month.

7. The industry shall abide to the decision of the Hon’ble NGT on the petition filed against
de-linting units located at Gadwal & Ileeza surroundings area which is posted on
07.01.2020 and any decisions of the Hon’ble NGT henceforth.

8. The industry shall send the hazardous waste i.e, ETP Sludge to M/s. HWMP, TSDF,
Dundigal by maintaining proper manifest system. Further, the industry shall not store the
ETP Sludge for more than 90 days.

9. The industry shall not discharge waste water outside the industry premises under any
circumstances.

10. The industry shall immediately provide separate shed with concreted floor for storage
Sulphuric Acid and shall ensure that they shall store the Sulphuric Acid containers on a
designated concrete lined platform separately and shall not store in an open area.

11. As committed vide Bank Guarantee dated 21.12.2019, the industry shall comply with all
the conditions and directions stipulated by the Board. The Board shall forfeit the Bank
Guarantee submitted by the industry and the CFO issued by the Board shall be revoked if
the Board receives any complaint against the industry without any further notice.

All other conditions stipulated in the original Consent & HW Authorisation Order issued vide
reference 1% cited shall remains same. L

s

JOINT CHIEF ENVIRONMENTAL ENGINEER

b/
To }féx\

M/s. N.A.K.R. Processing Unit,
Sy.No.174/KA, 175/5, Parumala V),

Ieeja Road, Gadwal (M), Jogulamba District.
Email: notichakrapaniS959./omail.com

Copy to the Environmental Engineer, Regional Office, Hyderabad for information and
necessary action. The EE,RO, Hyderabad shall ensure that all the units of ETP are in place
before starting the operation by the industry. The EE, RO, Hyderabad shall evaluate the
performance of the ETP every fortnight and submit the report to this Office.
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—_— TELANGANA STATE POLLUTION CONTROL BOARD
“TELANGANA REGIONAL OFFICE: HYDERABAD
DN 4th Floor, PODUPU BHAVAN, Hyderabad Collectorate Complex S.Road, Hyderabad-500 001.
, mgy Phone No.:040-23205367, e-mail: ee-hyd-tspcb@telangana.gov.in
L
Order No: 842-MHB/TSPCB/ROH/CFQ/2020- ze 6 Date:21.10.2020

Sub: | TSPCB — RO-HYD - Consent for Operation (CFO) & Hazardous Waste
Authorization (HWA) Order — M/s. Sri Venkateswara Ginning & Seed
Processing Plant, Sy.No.840, 7-7-971/B, Mallecheruvu, Gadwal (V&M),
Jogulamba Gadwal District — Amendment to CFO Order for change of disposal
option of effluents — Issued — Reg.

Ref: 1. Industry’s CFO Order No. 842/TSPCB/ROH/CFO/MBNR/2016-
Date:30.11.2016 valid upto 31.01.2021.

2. Industry’s Amendment Order No. 842-MHB/TSPCB/ROH/CF0/2020-,
Dated: 21.01.2020.

3. TSPCB, Board office, Hyderabad Task Force committee meeting held on
07.02.2020.

4. CFO committee mecting held on 25.07.2020 at TSPCB at Zonal Office,
Hyderabad.

5. A mail received from TSPCB, Board Office, Hyderabad on 16.09.2020
forwarding the note approval of the Chairman, TSPCB, Board Office,
Hyderabad.

6. TSPCB, Regional Office, Hyderabad report dated 14.08.2020 received
through by email dated 03.10.2020 at Zonal office, Hyderabad.

7. CFO committee meeting held on 08.10.2020 at TSPCB at Zonal Office,
Hyderabad.

8. Industry's letter dated 09.10.2020

The Board issued Consent for Operation order to the industry which is engaged in
manufacture of Cotton Ginning — 900 TPA and Cotton Seed Processing (De-linting) — 300 TPA
under Water and Air Acts with a validity upto 31.01.2021, vide reference 1st cited.

Vide reference 2™ cited, the Board issued CFO & HWA-Amendment to the industry on
submission of undertaking i.e., Amendment for change of mode of disposal of effluents i.e., from
M/s. JETL, Jeedimetla to “After treatment in their individual ETP, treated effluents shall be
utilized onland for gardening within the industry premises duly meeting the prescribed standards
stipulated by the Board / CETP, M/s. JETL, Jeedimetla for further treatment and disposal.”

7 Vide reference 3™ & 4% cited, as per the recommendations of the Task Force committee,
Board Office, the Board issued directions to the industry to stop operating the ETP immediately
and send all the pre-treated effluents to M/s. JETL, Jeedimetla, Rangareddy District for treatment
and disposal till further directions of the Board. And further directed the Zonal Office to
withdraw the amendments issued to the industry regarding disposal of effluents through in-house
ETP and final disposal for on-land for irrigation.

Vide reference 5th cited, the Board Office forwarded a mail dated 16.09.2020 forwarded
the note approval of the Chairman, TSPCB, Board Office, Hyderabad pertaining to the request of
the Cotton Ginning /delinting units, Gadwal for allowing them to operate thier own ETPs to treat
the effluents generated from the process. The Chairman ,TSPCB has approved that the cotton
ginning units having their own ETP shall be allowed to treat the effluents in their ETP and

further directed that the RO shall evaluate the performance of the ETP every fortnight and

furnish the report.
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This office has forwarded a report to Zonal office, vide reference 6th cited.

The issue was placed in the Consent for Operation Committee meeting held on 08.10.2020

and the Committee noted that Head Office vide mail dated 16.09.2020 forwarded the note

approval of Chairperson, TSPCB for issue of amendment to the CFOs to the industries

permitting them to treat the effluents in their own ETPs and the EE, RO, Hyderabad may

evaluate the sample every fortnight. The Committee after detailed discussions, recommended to

issue CFO-Amendment to the industries permitting them to treat the effluents in their own ETPs

and the industry shall utilize the treated water in their own industry premises duly meeting the

prescribed discharge standards of the Board.

Vide reference 8th cited, the industry has submitted that they have constructed and

commissioned the ETP and shall meet the discharge standards of ETP for onland for irrigation

within their own industry premises.

Hence, after detailed scrutiny, the Board hereby issues amendment to the CFO & HWA order
dated: 30.11.2016 vide reference 1st cited is as follows:

Outlets for discharge of effluents:

Qutlets for discharge of effluents:

Outlet Outlet Max Daily Point of Disposal Limiting Standards
No. Description Discharge

1 Washings 20KLD After pretreatment, | Inlet parameters of
shall be sent to M/s. | CETP prescribed by
JETL, Jeedimetla, | the Board
Rangareddy District for
further treatment and
disposal.

2 Domestic 1.LOKLD Septic tank followed by -
soak pit

Shall be read as

Outlet
No.

Outlet
Description

Max Daily
Discharge

Point of Disposal

Limiting Standards

1

Washings

20KLD

Shall treat the waste water
in their individual ETP,
after treatment the treated
effluents shall be utilized
onland for gardening
within the industry
premises duly meeting the
prescribed standards
stipulated by the Board /
CETP, M/s. JETL,
Jeedimetla for further
treatment and disposal.

For ETP:
pH-551t09.0

TSS - 200 mg/L
BOD - 30 mg/L

Oil & Grease — 10
mg/L

For CETP, Mis.
JETL:

Inlet parameters of
CETP prescribed by
the Board

Domestic

1.0OKLD

Septic tank followed by
soak pit
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SCHEDULE-B, Additional Conditions:

1. As committed v1dc undertaking dated 08.01.2020 the industry shall comply with all the
conditions stipulated by the Board.

2. The industry shall treat the waste water in their individual ETP, after treatment the treated
effluents shall be utilized onland for gardening within the industry premises duly meeting
the prescribed standards stipulated by the Board / CETP, M/s. JETL, Jeedimetla for
further treatment and disposal.”

3. The industry shall obtain renewal of M/s. TSDF, Dundigal Membership immediately.

4. The industry shall provide separate energy meter to the ETP and shall submit records to
the Regional officer (RO), Hyderabad every month.

5. The industry shall install digital flow meters at water consumption, Inlet of ETP and
Outlet of ETP and shall submit the meter readings to the RO, Hyderabad every month.

6. The industry shall maintain records of productions, water consumption, wastewater
generation, hazardous waste generation & disposal and shall submit the details at RO,
Hyderabad every month.

7. The industry shall abide to the decision of the Hon’ble NGT on the petition filed against
de-linting units located at Gadwal & leeza surroundings area.

8. The industry shall send the hazardous waste i.e., ETP Sludge to M/s. HWMP, TSDF,
Dundigal by maintaining proper manifest system. Further, the industry shall not store the
ETP Sludge for more than 90 days.

9. The industry shall not discharge waste water outside the industry premises under any
circumstances.

10. The industry shall immediately provide separate shed with concreted floor for storage
Sulphuric Acid and shall ensure that they shall store the Sulphuric Acid containers on a
designated concrete lined platform separately and shall not store in an open area.

11. As committed vide Bank Guarantee dated 07.01.2020, the industry shall comply with all
the conditions and directions stipulated by the Board. The Board shall forfeit the Bank
Guarantee submitted by the industry and the CFO issued by the Board shall be revoked if
the Board receives any complaint against the industry without any further notice.

12. The industry shall pay Environmental compensation of Rs 8,75,000/- communicated vide
letter dated 03.10.2020.

All other conditions stipulated in the original Consent & HW Authorisation Order issued vide
reference 1* cited shall remains same.

ENTAL ENGINEER
To

M/s. Sri Venkateswara Ginning & Seed Processing Plant,

Sy.No.840, 7-7-971/B, Mallecheruvu,

Gadwal (V&M),

Jogulamba Gadwal District

Copy to the Joint Chief Environmental Engineer, TSPCB, Zonal Office, Hyderabad for kind
information.






S TELANGANA STATE POLLUTION CONTROL BOARD
o REGIONAL OFFICE: HYDERABAD
NN 4th Floor, PODUPU BHAVAN, Hyderabad Collectorate Complex S.Road, Hyderabad-500 001.
“gy Phone No.:040-23205367, e-mail: ee-hyd-tspcb@telangana.gov.in

By Regd, Post with Ack. Due

Order No:1032-MHB/T SPCB/ROH/CFO/ZOZ(LZ ’ D _— Date:26.09.2020.

Sub: | TSPCB - RO-HYD - M/s. Sri Sai Hybrid Cotton Seeds Processing Industries, Sy
No: 186/jna2 ,186/jnal/l, paramala (Gp), Paramala (V), Gadwal (M), Gadwal
District — Information called for — Reg.

Ref: 1. Industry’s CFO Order No. 1032/TSPCB/ROH/MBNR/2017-, Dt:
21.10.2017.

2. A mail received from the CEE, TSPCB, Board Office on 07.12.2019
forwarding the note approval of the Chairman, TSPCB, Board Office.

3. CFO Committee meeting held on 18.12.2019 at TSPCB, Zonal Office,
Hyderabad.

4. T.O. Lr.No.11-HYD/TSPCB/RO-HYD/2020-1083, dated 13.01.2020.

5. Petition filed before Hon’ble NGT, Chennai vide O.A. No.43/2019 by Sri P.
Madhusudhan Reddy.

6. Hon’ble NGT, Chennai Orders dated 07.01.2020.

7. TSPCB, Board Office, Hyderabad Task Force Committee meeting held on
07.02.2020.

8. CFO Committee meeting held on 25.07.2020 at TSPCB, Zonal Office,
Hyderabad.

9. TSPCB, Board Office, Hyderabad mail dated 16.09.2020.

S

With reference to 1% cited, the Board has issued Consent for Operation order to the
industry which is engaged in manufacture of Cotton Seed processing — 1 TPD under Water and
Air Acts with a validity upto 30.09.2022.

Vide reference 2" cited, a mail has been received from the CEE, TSPCRB, Board Office
on 17.12.2019 forwarding the note approval of the Chairman, TSPCB for issue of amendment
for discharge of disposal of effluents from M/s. JETL, Jeedimetla to Effluent Treatment Plant
(ETP).

Vide reference 3™ cited, the committee recommended to issue CFO & HWA-Amendment
to the industry on submission of undertaking and Bank Guarantee of Rs.1.0 Lakh ie,,
Amendment for change of mode of disposal of cffluents i.e., from M/s. JETL, Jeedimetla to
“after treatment in their individual ETP, treated effluents shall be utilized onland for gardening
within the industry premises duly meeting prescribed standards stipulated by the Board / CETP,
M/s. JETL, Jeedimetla for further treatment and disposal.

Vide reference 4™ cited, this office has sought information for issue of CFO amendment
to the industry. But, till date the industry has not submitted information sought by the Board.

Vide reference 5™ cited, Sri P. Madhusudhan Reddy filed a petition before the Hon’ble
NGT vide O.A. No0.43/2019 alleged that the cotton seed industries operating in Jogulamba
Gadwal District of Telangana are causing pollution. Based on the grievances made by the
petitioner, the Hon’ble NGT vide order dated November 15, 2019 Constituted a Committee.
Accordingly, the Committee inspected the 23 Cotton Ginning & Cotton Seed processing
Industries in Gadwal and leeja Town during December, 02-05, 2019. The detailed Joint
Monitoring submitted report before the Hon’ble NGT, South Zone, Chennai.

The above case came for hearing on 07.01.2020. The Hon’ble NGT issued following
orders Vide reference 6™ cited.
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The Telangana State Pollution Control Board (TSPCB) is directed to submit a detailed action
taken report on the basis of the observations and recommendations made by the Joint Committee
in respect of the erring industries including imposing of environmental compensation and if the
soil is contaminated and any remedial measure is required, what steps is to be taken for
removing the contamination and restore the soil back to the original condition. If they want the
help of any Expert for the same, the Committee is at liberty to use the service of the Expert for
this service. The Commiltee is directed to consider the question of remedial measure for
restoration of damage if any caused and assessment of compensation and on that basis, the
ISPCB is directed to take action against the erring units in accordance with law. TSPCB is also
directed to submit the further action taken report as directed within a period of two months. We
are not expressing any opinion regarding the consideration of the application for consent to
operale or consent to establishment of the ETP. If any applications are submitted by the units,
the regulating authority is at liberty pass appropriate orders in those applications in accordance
with law and pendency of this application is not bar for the same. But it must be done in done in
accordance with law. For consideration of the report post the matter on 25.03.2020".

Vide reference 7% cited, after detailed discussions, the committee recommended that as
per directions of the Hon’ble NGT, Environmental Compensation may be assessed and imposed
on the industry for period during which the industry was non-compliant, as per the guidelines
issued by CPCB. The Committee further recommended to issue certain directions to the industry.
As per the recommendation of the committee, the Board issued directions to the industry to stop
operating the ETP immediately and send all the pre-treated effluents to M/s. JETL, Jeedimetla,
Rangareddy District for treatment and disposal till further directions of the Board.

Subsequently, the Board has directed to permit the industry to treat effluents in their own
modified ETP as per Hon’ble NGT directions vide reference 9" cited.

In view of the above, you are directed to submit information sought by this office on
13.01.2020. Further, also directed to not to operate ETP without obtaining CFO amendment of
the Board, failing which action will be initiated under Section 31 (A) of Air (Prevention and
Control of Pollution) Amendment Act, 1987 and under Section 33 (A) of Water (Prevention and
Control of Pollution) Amendment Act, 1988 without any further notice, in the interest of public
health and environment.

IF

MENTAL ENGINEER

To

M/s. Sri Sai Hybrid Cotton Seeds Processing Industries,
Sy No: 186/jna2 ,186/jnal/l,

Paramala (Gp), Paramala (V),

Gadwal (M), Jogulamba Gadwal District - 509133.

Copy submitted to :
1) The Chief Environmental Engineer, TSPCB, Board Office, Hyderabad for kind
information and necessary action.
2) The Joint Chief Environmental Engineer, TSPCB, Zonal Office, Hyderabad for kind
information and necessary action.
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TELANGANA STATE POLLUTION CONTROL BOCARD
ZONAL OFFICE: HYDERABAD

Lo L0
B.Rasghu 4" Ploor, Hyderabad Collectorate Complex,
Joint Chief Environmental Engineer (FAC) Nampally, Hyderabad

Phone: 23202486, Fax: 23202503
Email:hyd.zo.jeee@pcb.ap.gov.in
BY REGD. POST ACK DUE

Order No 13-MHEB/PCR/ZC-HYD/2015- “Lé 55 2 Date:24.02.2015
Sub @ Wi/s.Sri Venkateshwara Corton Ginning & Processing Unit, Kistareddy

bo

:Lu)

Bunglow, Sy.no.3-1-1, Gadwal, Mahaboobnagar District — Air (Prevention
and Control of Pollution) Amendment Act, 1987 and Water (Prevention and
Control of Pollution) Amendment Act, 1988 — Operating the industry without
obtaining CUE/CFO orders of the Board - Complaint regarding discharge of
effluents and causing pollution to the surrounding area — CLOSURE ORDERS
— ISSUED - Reg.

Ref : 1. A complaint was forwarded by Principal Secretary to Government (FACY

EFS & T Department to TSPCB on 29.10.2014 regarding illegal discharge of

untreated effluents by seed processing units located in and around Gadwal

town thereby causing surface & ground water pollution in the surrounding

area and Jammulamma reservoir.

Sri Poojart Sreedhar has filed a case in HRC vide case No.5004 of 2014

regarding pollution being caused by the cotlon seed processing units located

in and around Gadwal town of Mahaboobnagar District.

3. Inspection of the industry by the Board officials on 30.10.2014.

4. Zonal Office CFO Commitiee Hearing held on 21.11.2014

5. T.0.Order No.15-MHB/PCB/ZO-HYD/2014-2652, dated 22.11.2014.

6. EE, RO, Hyderabad reports, dated 15.12.2014 & 16.12.2014.

7. Zonal Office CFO Committee Hearing held on 16.12.2014

8

9

o

EE, RO, Hyderabad reports, dated 15.12.2014 & 16.12.2014.
. Zonal Office CFO Committez Hearing held on 16.12.2014
10. Order No.15-MHB/PCB/ZO-HYD/2015, dt:18.12.2014
11. Industry’s CFO application dated 27.12.2014,
12. Zonal Office CFO Committee Hearing held on 20.02.2015

B
WHEREAS, you are operating the industry in the name of M/s .Sri Venkateshwara Cotton

Ginning & Processing Unit, Kistareddy Bunglow, Sy.no.3-1-1, Gadwal, Mahaboobnagar
District and engaged in Ginning and Seed processing activily.

WHEREAS, a complaint was forwarded by Principal Secretary to Government (FAC) EFS &
T Department to TSPCB vide reference 1% cited regarding illegal discharge of untreated
effluents by seed processing units located in and around Gadwal lown thereby causing surface
& ground water pollution in the surrounding area and Jammulamma reservoir.

_WHEREAS, Sri Poojari Sreedhar vide reference 2™ cited has filed a case in HRC vide case
"No:5004 of 2014 regarding pollution being caused by the cotton seed processing units located

inénd@rqund Gadwal town of Mahaboobnagar District

- o - ard S iale :
WHEREAS, vide reference 3™ cited Board officials inspected the industry and observed the

.,y following:

(i) The industry is a Ginning & Seed processing activity.

»%é (ii) The effluents are generated during process of seed washings / de-linting activity.

(1)The industry has not provided any treatment facilities for treating acidic effluents
generated trom de-linting process and causing surface and ground water pollution in the
area.

(iv) The industry is operating without obtaining CFE/CFO orders of the Board under

Water & Air Acts.
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WHEREAS the industry vide reference 4" cited was called for hearing before the - 1al
Office, CFO Committee meeting on 71.11.2014. Sri M.Rameshwar Reddy, represented the
industry and complainants Sri Poojari Sridhar and others have attended the heaiing. The
industry representative informed that the seed processing will be carried out. The commiltee
after detailed discussions recommended to issue certain directions including submission of 1.0
Lakh Bank Guarantee towards compliance of Board directions.

WHEREAS the Board vide reference 5% o 10" cited has issued following directions to the
industry in the name of M/s Rajeshwar Reddy Ginning Mill, Kistareddy Bunglow Gadwal
(V&M), Mahabobnagar District

o The industry shall apply for Consent for Operation (CFO) of the Board for Cotton Ginning /

De-Linting operations.

o The industry shall obtain membership of M/s.JETL, Jeedimetla, Rangareddy District for

sending the effluents if the industry operates de-linting activity.

o The industry shall demolish all the unlined Jagoons in the industry premises.
e The industry shall provide above ground level storage tanks / sintex tanks for storage of

process effluents generated during de-linting activity.

o The industry has submitted a Bank Guarantee of Rs. 1.0 Lakh valid for a period of one year

10.

11.

12.

towards non operation of seed processing (de-linting) activity until they obtain membership
from M/sJETL, Jeedimetla.

WHERES the industry vide letter dated 17.01.2015 has replied in the name of M/s
Venkateshwara Cotton Ginning & Processing Unit, Godowns Bearing No. 3-1-1, Kista
Reddy Bangla. Gadwal (M), Mahaboobnagar District stating that the industry will comply

with the directions issued by the Board vide reference 5t & 10" cited.

WHEREAS the industry vide reference 11" cited has applied for Consent for Operation
(CFO) of the Board in the name of M/s Venkateshwara Cotton Ginning & Processing Unit,
Godowns Bearing No. 3-1-1, Kista Reddy Bangla, Gadwal (M), Mahaboobnagar Ditsrict

WHEREAS the officials of Regional Office, Hyderabad has again inspected your industry
and the surroundings on 14.02.2015 and observed that the industry is having 2 Nos. of sintex
(below ground level) which were filled with wastewater and overflow of water to the open
well situated adjacent to the industry. Further it was also observed that the industry is situated
in the residential area surrounded by houses.

WHEREAS the industry was again called for hearing on 20.02.2015. The representative of
the industry attended the hearing. The committee after detailed discussions has recommended
to issue Closure Orders to the industry as the industry has failed to comply with the
directions of the Board even after giving adequate time to comply with the directions.

After careful consideration of all material facts of the case and the recommendation of the Task
Force Committec, the Board is of the firm opinion that the industry has not complied with the
directions issued by the Board causing surface / ground water pollution thereby polluting the
surroundings which is effecting the public health and environment. Under the Powers vested
with the T.S. Pollution Control Board under section 33(A) of Water (Prevention and Control of
Pollution) Amendment Act, 1988 and under 31(A) of the Alr (Prevention and Control of
Pollution) Amendment Act, 1987 for the recasons stated supra, the Board hereby issues

closure orders to your industry, in the interest of protecting public health and environment.

Vou are directed to take note that il you continue to operate your unit even after receipt of this
orders, vou will be liable for prosecution in the court of Metropolitan Magistrale or Judicial
Magistrate of the first class under section 41(2) of Water (Prevention and Control of Pollution)
Amendment Act, 1988 and under section 37 (1) of Air (Prevention and Control of Pollution)
Amendment Act, 1987, the punishment for which includes imprisonment for a term which
shall not be less than one year six months which may be extended to six ycars and with fine.
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13. You are further directed to take note that the TSCPDCL has been ordered to disconnect Power
Supply to your industry with immediate effect. Should you resort to run your industry by
means of diesel generator or any mechanical device, you will be attracting prosecution under
Section 41(2) of Water (Prevention and Control of Pollution) Amendment Act, 1988 and under
Section 37(1) of Air (Prevention and Control of Pollution) Amendment Act, 1987.

The orders will take effect from today i.e. 24.02.2015.

Qaleap _
JOINT CHIEF ENVIRONMEN?% A ENGINGER (FAC)
P
Mo

M/s.Sri Venkateshwara Cotton Ginning & Processing Unit,
Kistareddy Bunglow, Sy.no.3-1-1, Gadwal,
Mahaboobnagar District.

Copy to:

1. The Chairman & Managing Director, Central Power Distribution Company of Telangana State
Ltd., H No.6-1-50, Mint Compound, Gr. Hyderabad — 500063 for information and necessary
action.

2. The Collector & District Magistrate, Mahaboobnagar for favour of information.

/3./ The Superintending Engineer (Operations), TSCPDCL, Mettu Gadda, Mahaboobnagar for
information and necessary action.
#The Environmental Engineer, Regional Office, Hyderabad for information and with direction
to enforce the closure orders and report the compliance within two days.
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Order No. MHB-92 /TSPCB/U-T/TF/2018- QC7 Q« *'.’ }j}} b OEFDate 26 11.2018
Sub : M/s. Sri Venkateshwara Cotton Ginning & ProCessmg Unit, Godowns Bearing no.

3-1-1, Kistareddy Bunglow, Gadwal (M), Gadwal District - ther (Prevention

and Control of Pollution) Amendment Act, 1988 ~7¥m§Preve mn and Control of

Pollutlon) Amendment Act, 1987 - Non comphm sard directions ~
Extension of Temporary Revocation of Closure Orders - Issued Reg.

Order No.15-MHB/PCB/Z0-HYD/2016-7634, dated 12.02,2016.
Order No.MHB-92/TSPCB/U-I/TF/2017-2499, dated 14.11.2017.
Inspection of the Board Officials on 27.1¢.2018,

Hearing held on 17.11.2018 at Board Office, Hyderabad.

Your letter dated 20.11.2018.

HEX

Ref :

LR e

1. WHEREAS, you are operating the unit located at Godowns Bearing no. 3-1-1, Kistareddy
' Bunglow, Gadwal (M), Gadwal District and involved in Cotton ginning & Seed
processing.

2. WHEREAS, the Board vide order dated 05.10.2017 issued CFO for processing cotton
ginning — 300 TPA and cotton seed processing (De-Linting) — 300 TPA which is valid
upto 31.12.2018.

3. WHEREAS, the Board issued closure order to your unit on 12.02.2016 for not complying
with the Board directions.

4. WHEREAS, the Board issued Temporary revocation of closure order on 14.11.2017
which is expired on 31.03.2018 with certain conditions.

5> WHEREAS, the Board officials inspected your unit on 27.10.2018 and observed the

/.\\J\ 'ollowing
/\ The industry has provided Syntex tank (5 KL) for storing the liquid effluents before
lifting to M/s JETL.

Ja/nuary & February 2018 to M/s JETL.

\v

\A il. The industry has lifted effluents of capacity 10 KL tanker each in the months of
&\f
{

i \The comphance on conditions stipulated in Temporary Revocation of Closure Order
dated 14.11.2017 are as follows:

S. No. Conditicn Compliance
a) The industry shall comply with all the conditions --
stipulated in CFO order issued by the Board
b) The industry shall take necessary measure to | Directed to comply.

shift the unit from the present location by
Dec2018 as per one of the condition in the CFO
order dated 05.10.2017

c) The industry shall not discharge any effluent out | The industry is not operating
side the plant premises, due to un season.
d) The industry shall provide/maintain separate | Provided

storage shed with concrete plat form for storing
sulphuric acid

e) The industry shall submit monthly records of | Not maintaining.
production, water consumption, waste water
generation, hazardous waste generation and their

disposal.
f) The industry shall renew the membership of TSDF | The industry has obtained
& send the soild waste to TSDF regularly membership from TSDF expired

on 19.12.2017,

g) The industry shall renew the BG of Rs 01 Lakh for | The industry has submitted
a further period of one year within a week | Bank Guarantee of Rs.1.0 lakh
towards the compliance of the Board direction. which was expired on
30.11.2017.
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iii.

iv.

V.

vi,

WHEREAS, the Board has reviewed the status of industry in the Task Force Committee
meeting held on 17.11.2018. Your industry representatives attended the meeting *°
requested for revocation of closure orders stating that you will shift the unit from the
present location by March, 2019 and have applied for CFE of the Board for new location.
Also stated that the membership of TSDF & JETL is valid upto December,2018 and will
renew the same before its expiry.

The Committee after detailed discussions, recommended to extend the temporary
revocation of closure orders for a further period upto 31.03.2019 with certain conditions
subject to submission of an undertaking that they will shift the unit from the present
location by March, 2019 as committed during the meeting. :

WHEREAS, vide letter dated 20.11.2018, you have submitted an undertaking stating
that you will shift the unit from the present location by March 2019.

After careful consideration of material facts of the case, the Board extend the temporary
revocation of closure orders issued to the unit temporarily for a further period upto
31.03.2019 with the following conditions:

The industry shall comply with all conditions stipulated in the CFO Order of the
Board.

The industry shall not discharge any effluents outside the plant premises.

The industry shall provide / maintain separate storage sheds for storing sulphuric
acid.

The industry shall renew the membership of M/s JETL & M/s TSDF before its expiry
The industry shall send the pretreated effluent to M/s JETL, Jeedimetla & Hazardous
waste to M/s TSDF, Dundigal reqularly.

The industry shall submit monthly records of production, water consumption,
wastewater generation, hazardous waste generation and their disposal.

vii.  The industry shall maintain good housekeeping in the plant premises.

9. The T.5.S.P.D.C.L has been directed to restore the power supply to your unit

temporarily for a further period upto 31.03.2019.

10. These orders are issued under Section 33 (A) of the Water (Prevention and Control of

Pollution) Amendment Act, 1988 and under Section 31 (A) of the Air (Prevention and
Control of Pollution) Amendment Act, 1987,

11.You are hereby directed to take note that, should you misuse these orders to operate

the unit violating any of the conditions mentioned above, your unit will be closed under
Section 33 (A) of the Water (Prevention and Control of Pollution) Amendment Act, 1988
and under Section 31 (A) of the Air (Prevention and Control of Pollution) Amendment
Act, 1987. You will also be liable for prosecution in the court of Metropolitan Magistrate
or Judicial Magistrate of the first class under section 41(2) of Water (Prevention and
Control of Pollution) Amendment Act, 1988 and under section 37 (1) of Air (Prevention

.and Control of Pollution) Amendment Act, 1987, the punishment for which includes

To
M/s. Sri VYenkateshwara Coiton Ginning & Brocessing Unit,
Godowns Bearing no. 3-1-1, Kistareddy Bunglow,

Gadwal (M), Gadwal District

imprisonment for a term which shall not be less than one year six months which may be
extended to six years and with fine.

sd/-
MEMBER SECRETARY

Copv to:

1.
2.
3.

5.

The Dlstrnct Collector, Gadwal District for favour of information.
The Superintending Engineer (Operations), TSSPDCL, Mettugada, Mahabubnagar
The JCEE, ZO-Hyderabad for information and necessary action.

e_A/ The EE, RO-Hyderabad for information and necessary action.

Concerned file.

//T.C.F.B.O//
‘C:( Ay
C\‘/ Senior Envaronmentai Engineer
{Unit -I)
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_Teinngna Siaty REGIONAL OFFICE: HYDERABAD
- \ﬁ—/\-’ m 4% floor, PODUPU BHAVAN,Hyderabad Collectorate Complex,N.S.Road,Hyderabad- 500001.

Gt TELANGANA STATE POLLUTION CONTROL BOARD E
{

U Phone: 23205367, e-mail.ce-hyd-tspcb@telangana.gov.in

Lr. No.11/TSPCB/ROH/GDWL/2019- \L’D(\»D Date:28.12.2019

a5

The Superintending Engineer (Operation),
TSSPDCL,
Jogulamba Gadwal District

Sir,

Sub: TSPCB - RO-Hyd - M/s. Sri Venkateswara Cotton Ginning &
Processing Unit, Kistareddy Bangla, Godowns Bearing No.3-1-1,
: - Kista Reddy Bangla, Gadwal (M), Jogulamba District- Disconnection

of Power Supply - Reg.

Ref: 1. TSPCB Closure Order dated 12.02.2016.

- TSPCB Temporary Revocation of Closure Order dated 26.11.2018.
Inspection conducted by the Board Officials on 02.12.2019.
This office report dated 05.12.2019.
TSPCB, ZonalOffice, Hyderabad IOM No.15-MHB/TSPCB/ ZO-
HYD/TF/2019-779, dated 27.12.2019.

* k% .

SIS SR

With reference 1st cited above, the Board has issued closure orders to M/s. Sri
Venkateswara Cotton Ginning & Processing Unit, Kistareddy Bangla, Godowns Bearing
No.3-1-1, Kista Reddy Bangla, Gadwal (M), Jogulamba District as the industry is
operating without valid CFE / CFO of the Board and not having adequate pollution
control equipments on 12.02.2016. It is also informed that, the Board served
disconnection of power supply orders on 12.02.2016. The copy is enclosed for ready

reference.

Vide reference 2" cited, the Board has issued Temporary Revocation of Closure
Order stipulating certain conditions to prevent pollution to the surroundings on

26.11.2018 with validity period upto 31.03.2019.

Vide reference 3 cited, the Board officials inspected the industry on 12.02.2019 and
report was submitted to the Zonal Office, Hyderabad. During inspection, the industry

was in operation.

Vide reference 5% cited, the Zonal Office, Hyderabad has issued IOM to the EE,
Regional Office, Hyderabad directing to ensure that the power supply to the industry is

disconnected, as temporary revocation of Closure orders got expired.



In view of the above, it is requested to kindly disconnect the power supply to M/s. i
Venkateswara Cotton Ginning & Processing Unit, Kistareddy Bangla, Godowns Bearing
No.3-1-1, Kista Reddy Bangla, Gadwal (M), Jogulamba District and provide last readings

of energy meters readings date of disconnection and status of disconnection of power

supply.

Yours faithfully,

ENVIRO@ENTAL ENGINEER

ENVIRONMENTAL ENGINEER

. . Telangana State Pollution Control Boaro
Copy submitted to: ' , Regional Office. Hédefab'ad
1) The Joint Chief Environmental Engineer, T pod,onalu o ifieeyaBegumpet,

Hyderabad for kind information. Hyderabad Collectorate COD“(;D'S:‘
~2) The Assistant Division Engineer, Operation Su\bgd?\%%%x}{fv"?%%%ﬁ, C?adwal
for kind information and necessary action.



¢ |

From To

Assistant divisional Engi? The Joint chief environment engineer ,
Operation, TSSPDCL, H.No: 6-3-1219,

Gadwal . Sy.No : TS.NO.Part

Block C, Ward no.91
Near country clud,umanagar
Begumpet,Hyderabad

Lr. No. ADE / Operation / Gadwal Sub /F. No./ D.No. I8¢ /19, Dt: 3] .12.2019.

Sub:-Elecy- Op-section, Gadwal Sub division- Disconnection of HT service of M/S Sri
Venkateshwara Cotton Ginning & Processing Unit ,Kistareddy Bangla,Godowns
Bearing No. 3-1-1, Gadwal (M) ,Jogulamba District -- Submission -Regarding.

Ref: Lr.No. 11/TSPCB/ROH/GDWL/2019-1040 ,Dated: 28.12.2019
ok
In the reference to thr above as per the instructions of pollution
control board HT Service M/S Sri Venkateshwara Cotton Ginning & Processing Unit
,Kistareddy Bangla is disconnected on Dt:31/12/2019 and the final readings as follows .

>S.No. Service No. Name of Service KWH KVAH KVA

1 0620801198 Sri Venkateshwara | 81546.9 108984.2 | 48.96
Cotton Ginning &
Processing Unit,
Kistareddy Bangla,
Bearing No. 3-1-1,
Gadwal (M)

This is favor of information further necessary action please.

/,(} . Yours faithfully
% TC ks

/ Assistant Divisional Engineer
Operation, TSSPDCL,

\\ ;

TN Gadwal
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e TELANGANA STATE POLLUTION CONTROL BOARD
——orrR R
—_—— ZONAL OFFICE: HYDERABAD
111 7
s
D. Krupanand H.No.6-3-1219, T.S.No.1, Part, Block "C",
Joint Chief Environmental Engineer Ward No.91, Begumpet, Umanagar,

Near Country Club, Hyderabad - 500 016
’ Phone No: 040-23402495
Email: jcee-zhyd-tspcb@telangana.gov.in

Order No: 519-MHB/TSPCB/ZOH/CF0/2020- | (1] Date: 13.10.2020

Sub: TSPCB ~ ZO-HYD - Consent for Operation (CFO) & Hazardous Waste
Authorization (HWA) Order — M/s. YSR Seed Processing Plant, Sy. No.
221/KA, (Pyki), Mellacheruvu, Gadwal (V & M), Jogulamba District —
Amendment to CFO Order for change of disposal option of effluents — Issued —
Reg.

Ref: 1. Industry’s CFO Order No. 519-MHB/PCB/ZOH/CFO/2017-48, Dt:
12.04.2017 valid upto 31.01.2021.

2. Industry’s Amendment Order No. 519/MHB/TSPCB/ZOH/CF0/2019-737,
Dated: 19.12.2019.

3. TSPCB, Board office, Hyderabad Task Force committee meeting held on
07.02.2020.

4. CFO committee meeting held on 25.07.2020 at TSPCB at Zonal Office,
Hyderabad.

5. Industry’s Withdrawal of the CFO Amendment Order No: 519-
MHB/TSPCB/ZOH/CF0/2020-1058, Date: 31.08.2020.

6. A mail received from TSPCB, Board Office, Hyderabad on 16.09.2020

forwarding the note approval of the Chairman, TSPCB, Board Office,
Hyderabad.

7. TSPCB, Regional Office, Hyderabad report dated 14.08.2020 received
through by email dated 03.10.2020 at Zonal office, Hyderabad.

8. CFO committee meeting held on 08.10.2020 at TSPCB at Zonal Office,
Hyderabad.

* % %

With reference 1% cited, the Board issued Consent for Operation (CFO) to the industry
which is engaged in manufacture of Cotton Ginning — 2000 bales/year and Cotton Seed
Processing (de-linting) — 1.5 TPD under Water and Air Acts with a validity upto 31.01.2021.

Vide reference 2™ cited, the Board issued CFO & HWA-Amendment to the industry on
submission of undertaking i.e., Amendment for change of mode of disposal of effluents i.e., from
M/s. JETL, Jeedimetla to “After treatment in their individual ETP, treated effluents shall be
utilized onland for gardening within the industry premises duly meeting the prescribed standards
stipulated by the Board / CETP, M/s. JETL, Jeedimetla for further treatment and disposal.”

Vide reference 3" & 4™ cited, as per the recommendations of the Task Force committee,
Board Office, the Board issued directions to the industry to stop operating the ETP immediately
and send all the pre-treated effluents to M/s. J ETL, Jeedimetla, Rangareddy District for treatment
and disposal till further directions of the Board. And further directed the Zonal Office to

withdraw the amendments issued to the industry regarding disposal of effluents through in-house
ETP and final disposal for on-land for irrigation.

Vide reference 5 cited, the Zonal Office, the CFO committec after detailed discussions,
recommended to withdraw the amendment issued to the industry regarding disposal of effluents
and the industry shall send all the pretreated effluents to M/s. JETL, Jeedimetla, Medchal-



Malkajgiri District for further treatment & disposal, duly meeting the inlet parameters of CETP
prescribed by the Board.

Vide reference 6" cited, the Board Office forwarded a mail dated 16.09.2020 forwarded
the note approval of the Chairman, TSPCB, Board Office, Hyderabad pertaining to the request of
the Cotton Ginning /delinting units, Gadwal for allowing them to operate thier own ETPs to treat
the effluents generated from the process. The Chairman ,TSPCB has approved that the cotton
ginning units having their own ETP shall be allowed to treat the effluents in their ETP and

further directed that the RO shall evaluate the performance of the ETP every fortnight and
furnish the report.

The EE, RO, Hyderabad has forwarded a report to this office, vide reference 7% cited.

The issue was placed in the Consent for Operation Committee meeting held on
08.10.2020 and the Committee noted that Head Office vide mail dated 16.09.2020 forwarded the
note approval of Chairperson, TSPCB for issue of amendment to the CFOs to the industries
permitting them to treat the effluents in their own ETPs and the EE, RO, Hyderabad may
evaluate the sample every fortnight. The Committee after detailed discussions, recommended to
issue CFO-Amendment to the industries permitting them to treat the effluents in their own ETPs
and the industry shall utilize the treated water in their own industry premises duly meeting the
prescribed discharge standards of the Board.

Hence, after detailed scrutiny, the Board hereby issues amendment to the CFO & HWA
order dated: 12.04.2017 is as follows:

Outlets for discharge of effluents:

Outlet Max Daily Point of Disposal Limiting Standards
Outlet | Description Discharge
No.
1 Process & 20KLD After pretreatment, shall | Inlet parameters of
Washings be sent to M/s. JETL, | CETP prescribed by
Jeedimetla, Rangareddy | the Board
District  for  further
treatment and disposal.
2 Domestic 1.0KLD Septic tank followed by -
effluents soak pit
Shall be read as
Outlets for discharge of effluents:
Outlet Qutlet Max Daily Point of Disposal Limiting Standards
No. Description | Discharge
1 Process & 2.0KLD | Shall treat the waste water | For ETP;
Washings in their individual ETP, | pH-5.51t09.0
after treatment the treated | TSS — 200 mg/L
effluents shall be utilized | BOD — 30 mg/L
onland for gardening within | Oil & Grease — 10
the industry premises duly | mg/L
meeting the prescribed | For CETP, M/s.
standards stipulated by the | JETL:
Board / CETP, M/s. JETL, | nlet parameters of
Jeedimetla, Medcha;- | CETP prescribed by
Malkajgiri  District  for | {he Board.
further  treatment  and
disposal.
2 Domestic 1.0KLD | Septic tank followed by -
effluents soak pit.




i e
wilo {57

SCHEDULE — B, Additional Conditions:

1. The industry shall treat the waste water in their individual ETP, after treatment the treated

effluents shall be utilized onland for gardening within the industry premises duly meeting

the prescribed standards stipulated by the Board / CETP, M/s. JETL, Jeedimetla for
further treatment and disposal.

The industry shall obtain extension of Revocation of Closure orders.

3. The industry shall provide separate energy meter to the ETP.

4. The industry shall install digital flow meters at water consumption, Inlet of ETP and
Outlet of ETP.

5. The industry shall maintain records of productions, water consumption, wastewater
generation, hazardous waste generation & disposal and shall submit the details at RO,
Hyderabad every month.

6. The industry shall abide to the decision of the Hon’ble NGT on the petition filed against
de-linting units located at Gadwal & Teeza surroundings area and any decisions of the
Hon’ble NGT henceforth.

7. The industry shall send the hazardous waste i.e., ETP Sludge to M/s. HWMP, TSDF,
Dundigal by maintaining proper manifest system. Further, the industry shall not store the
ETP Sludge for more than 90 days.

8. The industry shall not discharge waste water outside the industry premises under any
circumstances.

9. The industry shall immediately provide separate shed with concreted floor for storage
Sulphuric Acid and shall ensure that they shall store the Sulphuric Acid containers on a
designated concrete lined platform separately and shall not store in an open area

N

All other conditions stipulated in the original Consent & HW Authorisation Order issued vide
reference 1% cited shall remains same. .

JOINT CHIEF ENVIRONMENTAL ENGINEER

L/ 8
To 7

M/s. YSR Seed Processing Plant,
Sy. No. 221/KA, (Pyki),
Mellacheruvu, Gadwal (V & M),
Jogulamba District.

Email: chvishnusharma@ smail.com

Copy to the Environmental Engineer, Regional Office, Hyderabad for information and
necessary action. The EE,RO, Hyderabad shall ensure that all the units of ETP are in place
before starting the operation by the industry. The EE, RO, Hyderabad shall evaluate the
performance of the ETP every fortnight and submit the report to this Office.
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TELANGANA STATE POLLUTION CONTROL BOARD

~Seme REGIONAL OFFICE: HYDERABAD
R N 4th Floor, PODUPU BHAVAN, Hyderabad Collectorate Complex S.Road, Hyderabad-500 001,
mg ‘ Phone No.:040-23205367, e-mail: ee-hyd-tspch@telangana.gov.in

| Order No: 1128-MHB/TSPCB/ROH/CF0/2020- gé%— Date:21.10.2020

Sub: | TSPCB — RO-HYD - Consent for Operation (CFO) & Hazardous Waste
Authorization (HWA) Order — M/s. Sree Laxmi Srinivasa Ginning Mill, sy-no:
132 & 149, Paramala (GP), Paramala (V), Gadwal (M), Jogulamba Gadwal
District — Amendment to CFO Order for change of disposal option of effluents —
Issued — Reg.

Ref: 1. Industry’s CFO Order No. 1128/TSPCB/ROH/MBNR/CFO0/2018-
Date: 29.11.2018 validity upto 31.10.2023

2. Industry’s Amendment Order No. 1128-MHB/TSPCB/ROH/CF0/2020-,
Dated: 21.01.2020.

3. TSPCB, Board office, Hyderabad Task Force committee meeting held on
07.02.2020.

4. CFO committee meeting held on 25.07.2020 at TSPCB at Zonal Office,
Hyderabad.

5. A mail received from TSPCB, Board Office, Hyderabad on 16.09.2020
forwarding the note approval of the Chairman, TSPCB, Board Office,
Hyderabad.

6. TSPCB, Regional Office, Hyderabad report dated 14.08.2020 received
through by email dated 03.10.2020 at Zonal office, Hyderabad.

7. CFO committee meeting held on 08.10.2020 at TSPCB at Zonal Office,
Hyderabad.

8. Industry's letter dated 08.10.2020

The Board issued Consent for Operation order to the industry which is engaged in
manufacture of Paddy — 500 kg/day, Maize — 500 kg/day, Jowar — 500 kg/day and Cotton Seed
~ 1 TPD under Water and Air Acts with a validity upto 31.10.2023, vide reference 1st cited.

Vide reference 2™ cited, the Board issued CFO & HWA-Amendment to the industry on
submission of undertaking i.e., Amendment for change of mode of disposal of effluents i.e., from
M/s. JETL, Jeedimetla to “After treatment in their individual ETP, treated effluents shall be
utilized onland for gardening within the industry premises duly meeting the prescribed standards
stipulated by the Board / CETP, M/s. JETL, Jeedimetla for further treatment and disposal.”

Vide reference 3™ & 4™ cited, as per the recommendations of the Task Force committee,
Board Office, the Board issued directions to the industry to stop operating the ETP immediately
and send all the pre-treated effluents to M/s. JETL, Jeedimetla, Rangareddy District for treatment
and disposal till further directions of the Board. And further directed the Zonal Office to
withdraw the amendments issued to the industry regarding disposal of effluents through in-house
ETP and final disposal for on-land for irrigation.

Vide reference 5th cited, the Board Office forwarded a mail dated 16.09.2020 forwarded
the note approval of the Chairman, TSPCB, Board Office, Hyderabad pertaining to the request of
the Cotton Ginning /delinting units, Gadwal for allowing them to operate thier own ETPs to treat
the effluents generated from the process. The Chairman ,TSPCB has approved that the cotton
ginning units having their own ETP shall be allowed to treat the effluents in their ETP and
further directed that the RO shall evaluate the performance of the ETP every fortnight and
furnish the report.

This office has forwarded a report to Zonal office, vide reference 6th cited.
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The issue was placed in the Consent for Operation Committee meeting held on 08.10.2020
and the Committee noted that Head Office vide mail dated 16.09.2020 forwarded the note
approval of Chairperson, TSPCB for issue of amendment to the CFOs to the industries
permitting them to treat the effluents in their own ETPs and the EE, RO, Hyderabad may
evaluate the sample every fortight. The Committee after detailed discussions, recommended to
issue CFO-Amendment to the industries permitting them to treat the effluents in their own ETPs

and the industry shall utilize the treated water in their own industry premises duly meeting the

prescribed discharge standards of the Board.

Vide reference 8th cited, the industry has submitted that they have constructed and

commissioned the ETP and shall meet the discharge standards of ETP for onland for irrigation
within their own industry premises.

Hence, after detailed scrutiny, the Board hereby issues amendment to the CFO order
dated: 29.11.2018 vide reference 1st cited is as follows:

Qutlets for discharege of effluents:

Outlets for discharee of effluents:

Outlet Outlet Max Daily Point of Disposal Limiting Standards
No. Description Discharge

1 Washings 1.0KLD After pretreatment, | Inlet parameters of
shall be sent to M/s. | CETP prescribed by
JETL, Jeedimetla, | the Board
Rangareddy District for
further treatment and
disposal.

2 Domestic 0.5KLD Septic tank followed by -
soak pit

Shall be read as

Outlet Outlet
No. Description

Max Daily
Discharge

Point of Disposal

Limiting Standards

1 Washings

1.0KLD

Shall treat the waste water
in their individual ETP,
after treatment the treated
effluents shall be utilized
onland for  gardening
within  the  industry
premises duly meeting the
prescribed standards
stipulated by the Board /
CETP, M/s. ]JETL,
Jeedimetla for further
treatment and disposal.

For ETP:
pH-551t09.0

TSS - 200 mg/L
BOD - 30 mg/L.

Oil & Grease — 10
mg/L

For CETP, M/s.
JETL:

Inlet parameters of
CETP prescribed by
the Board

2 Domestic

0.5KLD

Septic tank followed by
soak pit




SCHEDULE-B, Additional Conditions:

1.

2.

(98]

10.

11.

12.

As committed vide undertaking dated 10.01.2020, the industry shall comply with all the
conditions stipulated by the Board.

The industry shall treat the waste water in their individual ETP, after treatment the treated
effluents shall be utilized onland for gardening within the industry premises duly meeting
the prescribed standards stipulated by the Board / CETP, M/s. JETL, Jeedimetla for
further treatment and disposal.”

The industry shall obtain renewal of M/s. TSDF, Dundigal Membership immediately.

The industry shall provide separate energy meter to the ETP and shall submit records to
the Regional officer (RO), Hyderabad every month.

The industry shall install digital flow meters at water consumption, Inlet of ETP and
Outlet of ETP and shall submit the meter readings to the RO, Hyderabad every month.
The industry shall maintain records of productions, water consumption, wastewater
generation, hazardous waste generation & disposal and shall submit the details at RO,
Hyderabad every month.

The industry-shall abide to the decision of the Hon’ble NGT on the petition filed against
de-linting units located at Gadwal & leeza surroundings area which is posted on
07.01.2020 and any decisions of the Hon’ble NGT henceforth.

The industry shall send the hazardous waste i.e., ETP Sludge to M/s. HWMP, TSDF,
Dundigal by maintaining proper manifest system. Further, the industry shall not store the
ETP Sludge for more than 90 days.

The industry shall not discharge waste water outside the industry premises under any
circumstances.

The industry shall immediately provide separate shed with concreted floor for storage
Sulphuric Acid and shall ensure that they shall store the Sulphuric Acid containers on a
designated concrete lined platform separately and shall not store in an open area.

As committed vide Bank Guarantee dated 24.12.2019, the industry shall comply with all
the conditions and directions stipulated by the Board. The Board shall forfeit the Bank
Guarantee submitted by the industry and the CFO issued by the Board shall be revoked if
the Board receives any complaint against the industry without any further notice.

The industry shall pay Environmental compensation of Rs 5,06,250/- communicated vide
letter dated 03.10.2020.

All other conditions stipulated in the original Consent & HW Authorisation Order issued vide
reference 1* cited shall remains same.

To

EN;[L ENGINEER

M/s. Sree Laxmi Srinivasa Ginning Mill,

Sy No:

132 & 149, Paramala (GP),

Paramala (V), Gadwal (M),
Jogulamba Gadwal District

Copy to the Joint Chief Environmental Engineer (FAC), TSPCB, Zonal Office, Hyderabad for
kind information.






N TELANGANA STATE POLLUTION CONTROL BOARD
—Se— REGIONAL OFFICE: HYDERABAD
NN 4th Floor, PODUPU BHAV AN, Hyderabad Collectorate Complex S.Road, Hyderabad-500 001,
“gy Phone No.:040-23205367, e-mail: ee-hyd-tspcb@telangana.gov.in
Order No: 1218-MHB/TSPCB/ROH/CF0/2020- 26 ( Date:21.10,2020

Sub: | TSPCB - RO-HYD - Consent for Operation (CFO) & Hazardous Waste
Authorization (HWA) Order — M/s. Aparna Cotton Traders , sy-no: 192/ka/2,
192/ka/5, 192/ka/6 , Paramala (GP), Paramala (V), Gadwal (M), Gadwal
District Amendment to CFO Order for change of disposal option of effluents —
Issued — Reg.

Ref: 1. Industry’s CFO Order No. 1128/TSPCB/ROH/MBNR/CFO/2018- Dt:
11.12.2018 validity upto 30.09.2023.

2. Industry’s Amendment Order No. 1218-MHB/TSPCB/ROH/CF0/2020-,
Dated: 21.01.2020. :

3. TSPCB, Board office, Hyderabad Task Force committee meeting held on
07.02.2020.

4. CFO committee meeting held on 25.07.2020 at TSPCB at Zonal Office,
Hyderabad.

5. A mail received from TSPCB, Board Office, Hyderabad on 16.09.2020
forwarding the note approval of the Chairman, TSPCB, Board Office,
Hyderabad.

6. TSPCB, Regional Office, Hyderabad report dated 14.08.2020 received
through by email dated 03.10.2020 at Zonal office, Hyderabad.

7. CFO committee meeting held on 08.10.2020 at TSPCB at Zonal Office,
Hyderabad.

8. Industry's letter dated 08.10.2020

k ok ok

The Board issued Consent for Operation order to the industry which is engaged in
manufacture of Finished Cotton Seed - 2 tons/day , Paddy - 2 tons/day & Maize - 2 tons/day
under Water and Air Acts with a validity upto 30.09.2023, vide reference 1st cited.

Vide reference 2™ cited, the Board issued CFO & HWA-Amendment to the industry on
submission of undertaking i.e., Amendment for change of mode of disposal of effluents i.e., from
M/s. JETL, Jeedimetla to “After treatment in their individual ETP, treated effluents shall be
utilized onland for gardening within the industry premises duly meeting the prescribed standards
stipulated by the Board / CETP, M/s. JETL, Jeedimetla for further treatment and disposal.”

Vide reference 3™ & 4™ cited, as per the recommendations of the Task Force committee,
Board Office, the Board issued directions to the industry to stop operating the ETP immediately
and send all the pre-treated effluents to M/s. JETL, Jeedimetla, Rangareddy District for treatment
and disposal till further directions of the Board. And further directed the Zonal Office to
withdraw the amendments issued to the industry regarding disposal of effluents through in-house
ETP and final disposal for on-land for irrigation.

\ Vide reference 5th cited, the Board Office forwarded a mail dated 16.09.2020 forwarded

the note approval of the Chairman, TSPCB, Board Office, Hyderabad pertaining to the request of
the Cotton Ginning /delinting units, Gadwal for allowing them to operate thier own ETPs to treat
the effluents generated from the process. The Chairman ,TSPCB has approved that the cotton
ginning units having their own ETP shall be allowed to treat the effluents in their ETP and
further directed that the RO shall evaluate the performance of the ETP every fortnight and
furnish the report.




This office has forwarded a report to Zonal office, vide reference 6th cited.

The issue was placed in the Consent for Operation Committee meeting held on 08.10.2020
and the Committee noted that Head Office vide mail dated 16.09.2020 forwarded the note
approval of Chairperson, TSPCB for issue of amendment to the CFOs to the industries
permitting them to treat the effluents in their own ETPs and the EE, RO, Hyderabad may
evaluate the sample every fortnight. The Committee after detailed discussions, recommended to
issue CFO-Amendment to the industries permitting them to treat the effluents in their own ETPs
and the industry shall utilize the treated water in their own industry premises duly meeting the

prescribed discharge standards of the Board.

Vide reference 8th cited, the industry has submitted that they have constructed and
commissioned the ETP and shall meet the discharge standards of ETP for onland for irrigation
within their own industry premises.

Hence, after detailed scrutiny, the Board hereby issues amendment to the CFO & HWA
order dated: 11.12.2018 vide reference 1st cited is as follows:

Qutlets for discharee of effluents:

Outlet Outlet Max Daily Point of Disposal Limiting Standards
No. Description Discharge
1 Washings 0.8KLD After pretreatment, shall | Inlet  parameters of
be sent to M/s. JETL, | CETP prescribed by the
Jeedimetla, Rangareddy | Board
District  for  further
treatment and disposal.
2 Domestic 0.2KLD Septic tank followed by -
soak pit
Shall be read as
Outlets for discharge of effluents:
Outlet Outlet Max Daily Point of Disposal Limiting Standards
No. Description Discharge
1 Washings 08KID Shall treat the waste water | For ETP:
in their individual ETP, | pH-5.5t09.0
after treatment the treated | TSS — 200 mg/L
effluents shall be utilized | BOD - 30 mg/L
onland  for  gardening | Oil & Grease — 10
within the industry | mg/LL
premises duly meeting the | For CETP, M/s,
prescribed standards | JETL:
stipulated by the Board /| plet parameters of
CETP, M/s. JETL, | CETP prescribed by
Jeedimetla for further | the Board
treatment and disposal.
2 Domestic 02 KLD Septic tank followed by -
soak pit
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SCHEDULE-B, Additional Conditions:

1.

2.

L2

10.

11

12.

As committed vide undertaking dated 20.01.2020, the industry shall comply with all the
conditions stipulated by the Board.

The industry shall treat the waste water in their individual ETP, after treatment the treated
effluents shall be utilized onland for gardening within the industry premises duly meeting
the prescribed standards stipulated by the Board / CETP, M/s. JETL, Jeedimetla for
further treatment and disposal.”

The industry shall obtain renewal of M/s. TSDF, Dundigal Membership immediately.

The industry shall provide separate energy meter to the ETP and shall submit records to
the Regional officer (RO), Hyderabad every month.

The industry shall install digital flow meters at water consumption, Inlet of ETP and
Outlet of ETP and shall submit the meter readings to the RO, Hyderabad every month.
The industry shall maintain records of productions, water consumption, wastewater
generation, hazardous waste generation & disposal and shall submit the details at RO,
Hyderabad every month.

The industry shall abide to the decision of the Hon’ble NGT on the petition filed against
de-linting units located at Gadwal & leeza surroundings area.

The industry shall send the hazardous waste Le., ETP Sludge to M/s. HWMP, TSDF,
Dundigal by maintaining proper manifest system. Further, the industry shall not store the
ETP Sludge for more than 90 days.

The industry shall not discharge waste water outside the industry premises under any
circumstances.

The industry shall immediately provide separate shed with concreted floor for storage
Sulphuric Acid and shall ensure that they shall store the Sulphuric Acid containers on a
designated concrete lined platform separately and shall not store in an open area.

As committed vide Bank Guarantee dated 13.01.2020, the industry shall comply with all
the conditions and directions stipulated by the Board. The Board shall forfeit the Bank
Guarantee submitted by the industry and the CFO issued by the Board shall be revoked if
the Board receives any complaint against the industry without any further notice.

The industry shall pay Environmental compensation of Rs 5,06,250/- communicated vide
letter dated 03.10.2020.

All other conditions stipulated in the original Consent & HW Authorisation Order issued vide
reference 1% cited shall remains same.

To

ENVIRONMENTAL ENGINEER

M/s. Aparna Cotton Traders ,

Sy-no:

192/ka/2, 192/ka/5, 192/ka/6 ,

Paramala (GP), Paramala (V),
Gadwal (M), Gadwal District

Copy to the Joint Chief Environmental Engineer, TSPCB, Zonal Office, Hyderabad for kind
information.
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Lr. No. 186-RO-HYDB/TSPCB/ZO-HYD/CFO/2019-

To

Vi/s. Sree Manikanta Seed Processing Indusiries,
Sy.No. 184/KH A, Melacheruvy,

Gadwal BDistrict.

Email: krantijeevan@gmail.com

Sir,

Sub: - TSPCB - ZOH - 'i'S—iPASQ - C‘v‘() - Mi/s. Sree Manikanta S
Industries, Sy.No. 184/KH: al Dis
amendment for disposu? opilion 1 !Ducms - Issue of
information Called for-Reg.

Ref:- . CFO Order No.186-RO-HYDR/TSPCB/ZOTTS-IPASS/2619-517. duted

04.11.2019 wm(,h is valid upto 30.09.2021,

Industry’s representation dt. 03.11.2019.

TSPCB, RO. I 1c abad verification report dated: 00.11.2019 reccived

by Zonal Office I)d..z:mc on 13.11.2019,

4. Board office ma ldv LIT.2019

3. ( ‘0O Committee mecting held on 27112019 wt TSPCE, Zonal Ciiice.
Hydcrabad.

6. 1.0, Lr. No.o 186-RO-HYD/TSPCR/ZO-HYD/CTOR20T9-7106. Dated:
16.12.2019. '

Lo

7. A mail recetved [rom the C SPCRH. Board Office on
Chairman. TSPCRB. B

torwarding the note approval ol the C
8. CFO Committee meeting held on 18.12.2019 at TSP
Hyderabad.

The Board issued Consent for Operation or¢
No.

Processing Industries, Sy 184/K A, Mie] ac%zcz'az-sxu.
Acts, which 1s engaged { 1 Sced Processing with a validiy u
cited

The industry has submitied a representation z‘cqucsting the Board {or amendment to the
CFO & HWA order lor changing the disposal option of wast ) T i ‘ e sgi{‘
ETP treatment and disposal of hazardous waste irom TSDI w0 Ccmc:u indusi:‘ic:

-

. v Ty . . P . . -
authorised by ISPCB. vide reference 2™ cited. The BIE. RO, F
-~

10 this office, vide relerence 3™ cited.

meeting held on

The issue was placed in the Consent for Operation Comn
nue of disposal option of

I3

16.10.2019 and examined the request made by 1h-: indusiry {or char
effluents and hazardous waste. Aflier detailed discussions, the commitice recommended 1o issue

T s
ation. The commit

amendment to the CFO & HWA on submission ol ce
recommended that the treated effluents shall be recycied back into *f.hc process and shall avoid

P

-~

discharges of elfluents in the premises.

::

v

1 el D)o 1o indiv el
Ci3. Bouard Office w0 :\.;ﬂL‘.:)' Clt

e

This office has requested the Member Seeretary. TSP
whether 1o issue CFO amendment to the industries for changing the disposal opti




s {or onland gardening and change ol disposai

INSUC Was  3iacec

i1 the Consent for Operation Commitice mecting heid on
¢ ihe representation and request of the industry for change of disposal

<

treated wasie water for onland irrigation/greenbelt within their own

s and aiso for disposal option [or soiid hazardous waste.
Ao atallag Soneeiane iy i e - 1 + . the CrO
Adter celanicd SIONS. U witlee recommended 1o issue amendment to the Cl

& HWA order. once the decision is 1'~cci\f“ci from the Member Secretary. TSPCB. Board Office
| i FO amendment to the above industry for changing the disposal option of

rown TP and for onfand gardening and change of disposal option for solid

rom the CELE. TSPCB. Boar
hairman. TSPCB for taking nece

d office on
ssary action

o]
17
n

“Units that have installed individuals ETPs may be permitted subject to fulfiliing the
<:<>::{Z§zz( ns at para 35 X, as proposed by RO / Others to send it 1o CETP and submit proof

cammitlee noted 1E:c following:
~ Note approvel of the Chairman, TSPCE. Board Office.
~ The industry has obwined membership of TSDF expired on 14.11.2018.
! ivoihe v has not exten wded the TSDF membership.
»The industry has not submitted Bank Guarantee.

liscussions. the commiiwc recommended to issue CFO & HWA-
ry on submission of undertaking and Bank Guarantee 0!" Rs. 1.0 Lakh

Fmode of lzsm)mi W ellluents 1.e., from M/s, JETL. Jeedimetla to

Cindividual BTP. ted ¢/Mluenis shall be utilized onian(% for gardening
within the industyy promises duly znccling lhc prescribed standards stipulated by the Board /

Jeedimetia for further wreatment and disposai.™

ymit the Bank Guarantee of Rs.1.0 lakh (ih')ccs one lakh oniy)
nal officer (RQ), Hyderabad at Region i Office, Hyderabad with
2 months towards compliance of co dmom szmufaicd by the

submit und
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The industry sheli trear the weste water in their individual ZTP. after treatinent

e ; Tuents shall be wutilized onfand for gardening withiin the industiy
e 1g Hie prescribed stai (!m'as stipufated m thie Board / CLTE,

JETE dimre 3’1: Jor furtirer sreatment and disposal.

o
s

il The indusiey shoil ebtain renewal of Mfs. TSDF, Dundigal Membersitip

i The 'fi(i'a’!‘a v shall provide separate energy meler (o the ETP and shall subinit

‘?e; sad officer (RC), Hyderabad every montiz.

o The industry shall instll digital flow meters af water consumption, infet of ETP

wird Quiiet of ETP and shkall submit the meter readings o i ¢ RO, Hyderabad

every st



this office marking a copy to the Regional Office.
furnish the information within the stipulated tme,

In view of the above. you are directed 1o submi

- T e

ot

The industry shall imnainiein records of protuciivis, waier
wastewdaier generation, huzardous waste generation & disposal and shall s
the details at RO, Hyderabad every month,

The industry shall abide to the decision of the Houw'ble NGT on the petition fiied
ageinst de-linting  units located at Gadwel & Feeza surr oundings greq wlich is
posted 0 §7.01.2020 aind wny decisions of the Honbie NGT a’wpug()""’

The industry shall send ihe fiuzerdous waste ie.. ETP Sl dge 1o Vil VAR,
TSDF, Dundigal by maintaining proper aranifest svstes Fur
shall not store the ETP Siudge for more than §0 duys.

The industry shall not dischurge waste water outside the indnsts <%
wity clresmstances.

The industry shall immediately provide sepuiaie shed svith concrered fioor jor
storage Sulphuric Acid and shall ensure thar they shall store the Su!i)!’si!:‘:’c Acid
contuiness on a designated concrete lined plativra sepurately and sirall not

i an open aret.

ther, the industry

1 l]

oo b N
a0 Qo0vVe imnjornmalion

-

1

I‘C}D!'CSCDla[i()ﬂ.

consenis ol the Board is violation of Quu@n 23/26 of Waler Act and Seetion 21722 of Air A
which is punishable und

[t is also brought 0 your notice that mc"'\t?ou of the indusiry without having

(\

s

scetion 44 of the Water (Prevention and Conirol of Poilution) Act

er
1974 and under section 37 of the Air (Pw.\umxm and Control of Pollution) Act. 1981,

uction.

Yours faithiuliv.,

; - . Tnp o e e
NYIRONMENTAL ENGINEER (FAO

“ LY 1S

‘icz'abazd for information,

vormation and necessary
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L

Tulengana oty ZQN rﬁgn?' IR A D ™,
S léxu...: U FICE 1Y R NADA D
RRFS
G. Hanmantha Reddy FENG.O-3-1219. Sv.No. TS No. i z”a‘:‘l.

Joint Chief Environmental Engineer (FAC) Block - O, Ward No 9|
Near Counury Ci-azb. Uma Naguz'.

Begumpet
Phone No: 04

Email: jeec-zhyd-ispebuateiangana.sov.in

IR IV A
Ivderadad

(-2 234{)2 '“/

~

Lr. No. S76-MHB/TSPCB/ZO-HYD/CFO/2019- 7= Date: 19.12.201

<
-t
[0

e

f'o
Mi/s. Sri Laxmi Venkateshwara Seed Proces
Sy. No. 184 & 185, Paramala (V),
Gadwal (M), Jogulamba Distriet.
Email: venkatreddykuchukulla@email.com

~e

Sir,

vt A v it o ivreses vee
1 Yenkatesawara

Sub: - TSPCB - ZOH ~ TS-iPASS - CFO - M

Processing Unit, Sy. No. 184 & . *{"v/}., sadwa
Jogulamba District — Request for amendment o posal option of effluenis
= Issue of CFO Amendmeni-Information Called for - Reg.

Ref:- Lo Industry’s CFO Order No. S70-MUEB/TSPCR/ZO1CES/2016-1259, Do

19.11.2016.

2. Industry’s representation for amendment of
RO, Hyderabad on 09.10.2019.
3. TSPCB. RO, Hyderabad verification report dai

/om‘ Office, Fyderabad on 14.10.2019,

4. CFO Committee meeting held on 16102019 at TSPCB, Zonal Ofce.

Hyderabad.

T.0. Lro No.o 370-M

29.10.2019.

6. Industry’s representation Dated: 05.11.2019

7. TSPCB, RO, Hyderabad verification report date 06.11.2019 reccived by
Zonal Office, Hyderabad on 07.11.2019

8. Board office mail dt. 14.11 7(‘1)

9. CIO Committee meeting held on 27.11.2019 at TSPCB. Zonal Office.
Hyderabad.

15, T.0. Lr. No. 370-MEB/TSPCR/ZC-HYD/CFC/Z019-649,  Dated:
(14.12.2019.

16, A mail reccived from the CE ?. TSPCB, Board

forwarding the note approval of the € hmx““}

CIro Committee meeting held on 18122019 at

Hyderabad.

LAy

B/TSPCIB/ZO-1

—t
o
o

The Board issued Consent for Operation order to the industty which is engaged
manulacture of Cotton Seed - 40,660 MTA, Jawar - 1,606 1 i
Paddy - (;0(; MTA under Water and Atr Acts with a validity upt
1™ cited.

A Wiatze

SR i

The industry has submitted a representation requesting the Board for
CFO & HWA order for changing the disposal option of waste water ic ftom C

by

M ! N T 3w g H 1 " TR S S
authorised by TSPCB, vide reference 2™ cited. The EE. RO. fyderabad has forwarded a report

ETP weaumment and dis Josal ol hazardous wastc [rom TSDF. Dundigal 1o Cement indusiries
afe
d

1o this otfice. vide re(' ence 3' cited,
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The industry sirall submit undertaking o ¢ Rs. F0U/- non-judicicl sty

e .
D

Jollowing poinis:

i

Vi

Vi

Vil

ix.

In view of the above, you are direcied o submit the above infon
this office marking a copy o the Regional Oflice
turnish the informaiion within the supulated time

The industry shall fiear tlie waste water in their idi
trected effinents sivall be utilized onivad for serdeni :g' witlis
duly meeting the prescribed standards stipuiuted by tlhe Bo
Jeedimetio for further treatment and disposal.”™

ra Calal e Tn

}‘m industiy  shall  obiuin  reacwel of Mifs. TSDF. Duidigul

Al ppas fyes soer F fes
RCHIDLFSIID

iminediciedy.

The industiy shall provide separate energy meicr (o the ETFP and shull submic

records fo the Reglional officer (RO), Fyderubed every monil.

The industry shail install digital flow meters ot waler consii wtivn, Julet of ZTFP an
Hyderabad every

Cutlet of ETP and shell submit the meier readings to e 20, ]
month.

The industry shall mainiin records of prodictions,
generation, azardons waste generation & dispost! wud shoil submit the des
RO, Hyderubud every month.

The industry shall abide to the decisivnr of the Fon'ble NGT on the petition filed

leegu surronpudings creg seiiich iy

warer c:}srs'n-'fy‘ fun, wesiewater

ageinst de-linting wiits located at Gadweal &
posted on 67.01.2020 and any decisions of the o bie NG

T

The indestry shall send the hezerdons waste ie., Z77 ¢

TSDF, Dundigal by minintaining proper manifest systent. Furiler. the indu
iro? store the ETP Sludge for inore than 90 days.

The industry shell not discharge swaste swater ouiside the indusiry presi
GHY CIFCHINSINNCes,

The industry shall immediorely provide sepureie sked witl coucreied flovr ﬁ‘.-"
storage Sulpliuric Acid and shall ensure thar they shail siore e Sulphuric Ac
containers on ¢ designoted concrete lined pletforn: seperorely end shafl ot stoire .=’.=:

a1 gpes Gred.

WOeCK LW

the mdustry fails w0

. ' PSR
e-sUDNT e

i

representation,

consents of the Board i1s violation of Su,m,. 23

which is punishable under section 4
1974 and under section 3 of the Aty (Prevcmion and Control of Poliution) Act.

N ?i‘!,-

It is also brought (o your notice that operation of the indusirv

26 of Water Act and Sceiio
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Copy 1o the Environmental Engincer, Regional Office. Hyderabad for information and necessary

action.
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Sooaogs TELANGANA STATE POLLUTION CONTROL BOARD

— ZONAL OFFICE: HYDERABAD
A\ 11117

s
D. Krupanand H.No.6-3-1219, T.S.No.1, Part, Block "C",
Joint Chief Environmental Engineer Ward No.91, Begumpet, Umanagar,
DESPATCHED Near Country Club, Hyderabad - 500 016
040 Phone No: 040-23402495
ON &%X Qﬂ Savem Email: jeee-zhyd-tspcb@telangana.gov.in
Lr. No. 605-MHB/TSPCB/ZOH/TS-iPASS/CFO/2020- 0’2 “Lf é Date: 23.09.2020
To

M/s. Sree Balaji Ginning Mill,

Sy. No. 888/B2, Ieeja (V&M),
Jogulamba Gadwal District.

Email Id: teja.adsorptive/w email.com

Sir,
Sub: - TSPCB - ZOH - TS-iPASS — CFO — M/s. Sree Balaji Ginning Mill, Sy. No.

888/B2, Teeja (V&M), Jogulamba Gadwal District - Issue of CFO —
Information called for - Reg.

Ref:- 1. Industry’s CFO application received through TS-iPASS on 21.08.2020 at
TSPCB, RO, Hyderabad.
2. TSPCB, RO, Hyderabad verification report dt.03.09.2020 and received
by Zonal Office, Hyderabad on 03.09.2020.
3. CFO Committee meeting held on 08.09.2020 at TSPCB, Zonal Office,
Hyderabad.

* ok ok

The Consent for Operation Committee in its meeting held on 08.09.2020 examined the
CFO & HWA application submitted by the industry under Water and Air Acts and committee

recommended to issue CFO & HWA order upto 31.03.2025 to the industry on submission of the
following information:

o The industry shall pay the balance consent Jee as required under G.O.Ms. No. 22,
dated: 09.07.2018 issued by EFS&T Dept. at TSPCB, Regional Office, Hyderabad and
shall submit a copy of the same to this office.

© The industry shall submit the copy of membership obtained Jrom CETP, M/s. JETL,
Jeedimetla, Medchal-Malkajgiri District for Surther treatment and disposal of the

effluents.

In view of the above, you are directed to submit the above information within 1 week to
this office marking a copy to the Regional Office, TSPCB, Hyderabad. If the industry fails to
furnish the information within the stipulated time, the CFO application filed by the industry will
be returned back to the industry. The industry has to again re-submit the CFO application along
with complete information sought by the Board. However, the CFO fees already paid by the

industry to the Board will be considered and adjusted at the time of re-submission of the CFO
application.

It is also brought to your notice that operation of the industry without having valid
consents of the Board is violation of Section 25/26 of Water Act and Section 21/22 of Air Act
which is punishable under section 44 of the Water (Prevention and Control of Pollution) Act,
1974 and under section 37 of the Air (Prevention and Control of Pol]ﬁtipn) Act, 1981.

H”ours\g{ithfh!ly,
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g% CHIEF ENVIRONMENTAL ENGINEER
Copy submitted to the Member Secretary, TSFC , Board Office, Hyderabad for. fnfonnation.

Copy to the General Manager, District Industries Centre, Mahaboobnagar for information.

Copy to the Environmental Engineer, TSPCB, RO, Hyderabad for information and necessary action.







oo TELANGANA STATE POLLUTION CONTROL BOARD
TELANGANA REGIONAL OFFICE: HYDERABAD
NN 4th Floor, PODUPU BHAVAN, Hyderabad Collectorate Complex S.Road, Hyderabad-500 001.
mpﬁ Phone No.:040-23205367, e-mail: ee-hyd-tspcb@telangana.gov.in
By Regd. Post with Ack. Due
Order No:934-MHB/TSPCB/ROH/CFO/2020—Z ( D Date:26.09.2020.

Sub: | TSPCB ~ RO-HYD - Consent for Operation (CFO) & Hazardous Waste
Authorization (HWA) Order ~ M/s. Sri Sai Ram Ginning and Processing unit,

Sy.No.891/A, 891/B, leeza (V&M), Jogulamba Gadwal District —Information
called for — Reg.

Ref: 1. Industry’s CFO Order No. 934/TSPCB/ROH/MBNR/2016- Dt: 01.12.2016.

2. A mail received from the CEE, TSPCB, Board Office on 07.12.2019
forwarding the note approval of the Chairman, TSPCB, Board Office.

3. CFO Committee meeting held on 18.12.2019 at TSPCB, Zonal Office,
Hyderabad.

4. T.0. Lr.No.11-HYD/TSPCB/RO-HYD/2020-1082, dated 13.01.2020.

5. Petition filed before Hon’ble NGT, Chennai vide O.A. No.43/2019 by Sri P.
Madhusudhan Reddy.

6. Hon’ble NGT, Chennai Orders dated 07.01.2020.

7. TSPCB, Board Office, Hyderabad Task Force Committee meeting held on
07.02.2020.

8. CFO Committee meeting held on 25.07.2020 at TSPCB, Zonal Office,
Hyderabad.

9. TSPCB, Board Office, Hyderabad mail dated 16.09.2020.

* ok ok

With reference to 1% cited, the Board has issued Consent for Operation order to the
industry which is engaged in manufacture of Ginning of Cotton Kapas — 6000 MTA, Processing
of Cotton Seed — 4000 MTA, Processing of Maize Seed — 2000 MTA and Processing of Paddy
Seed — 2000 MTA under Water and Air Acts with a validity upto 30.11.2021.

Vide reference 2" cited, a mail has been received from the CEE, TSPCB, Board Office
on 17.12.2019 forwarding the note approval of the Chairman, TSPCB for issue of amendment
for discharge of disposal of effluents from M/s. JETL, Jeedimetla to Effluent Treatment Plant
(ETP).

Vide reference 3" cited, the committee recommended to issue CFO & HWA-Amendment
to the industry on submission of undertaking and Bank Guarantee of Rs.1.0 Lakh i.e,,
Amendment for change of mode of disposal of effluents i.e., from M/s. JETL, Jeedimetla to
“after treatment.in their individual ETP, treated effluents shall be utilized onland for gardening
within the industry prernises duly meeting prescribed standards stipulated by the Board / CETP,
M/s. JETL, Jeedimetla for further treatment and disposal.

Vide reference 4" cited, this office has sought information for issue of CFO amendment
to the industry. But, till date the industry has not submitted clarification.

Vide reference 5" cited, Sri P. Madhusudhan Reddy filed a petition before the Hon’ble
NGT vide O.A. No.43/2019 alleged that the cotton seed industries operating in Jogulamba
Gadwal District of Telangana are causing pollution. Based on the grievances made by the
petitioner, the Hon’ble NGT vide order dated November 15, 2019 Constituted a Committee.
Accordingly, the Committee inspected the 23 Cotton Ginning & Cotton Seed processing
Industries in Gadwal and leeja Town during December, 02-05, 2019. The detailed Joint
Monitoring submitted report before the Hon’ble NGT, South Zone, Chennai.

The above case came for hearing on 07.01.2020. The Hon’ble NGT issued following
orders Vide reference 6" cited.
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The Telangana State Pollution Control Board (T, SPCB) is directed to submit a detailed action
taken report on the basis of the observations and recommendations made by the Joint Commiitee
in respect of the erring industries including imposing of environmental compensation and if the
soil is contaminated and any remedial measure is required, what steps is to be taken for
removing the contamination and restore the soil back to the original condition. If they want the
help of any Expert for the same, the Committee is at liberty to use the service of the Expert for
this service. The Committee is directed to consider the question of remedial measure for
restoration of damage if any caused and assessment of compensation and on that basis, the
TSPCB is directed o take action against the erring units in accordance with law. TSPCB is also
directed to submit the further action taken report as directed within a period of two months. We
are not expressing any opinion regarding the consideration of the application for consent to
operate or consent to establishment of the ETP. If any applications are submitted by the units,
the regulating authority is at liberty pass appropriate orders in those applications in accordance
with law and pendency of this application is not bar Jor the same. But it must be done in done in
accordance with law. For consideration of the report post the matter on 25.03.2020”".

Vide reference 7 cited, after detailed discussions, the committee recommended that as
per directions of the Hon’ble NGT, Environmental Compensation may be assessed and imposed
on the industry for period during which the industry was non-compliant, as per the guidelines
issued by CPCB. The Commiittee further recommended to issue certain directions to the industry.
As per the recommendation of the committee, the Board issued directions to the industry to stop
operating the ETP immediately and send all the pre-treated cffluents to M/s. JETL, Jeedimetla,
Rangareddy District for treatment and disposal till further directions of the Board.

Subsequently, the Board has directed to permit the industry to treat effluents in their own
modified ETP as per Hon’ble NGT directions vide reference 9" cited.

In view of the above, you are directed to submit information sought by this office on
13.01.2020. Further, also directed to not to operate ETP without obtaining CFO amendment of
the Board, failing which action will be initiated under Section 31 (A) of Air (Prevention and
Control of Pollution) Amendment Act, 1987 and under Section 33 (A) of Water (Prevention and
Control of Pollution) Amendment Act, 1988 without any further notice, in the interest of public
health and environment. '

} ENVIRONNMIENTAL{ENGINEER

To

M/s. Sri Sai Ram Ginning and Processing unit,
Sy.No.891/A, 891/B, Ieeza (V&M),

Jogulamba Gadwal District

Copy submitted to : ‘
1) The Chief Environmental Engineer, TSPCB, Board Office, Hyderabad for kind

information and necessary action. .
2) The Joint Chief Environmental Engineer, TSPCB, Zonal Office, Hyderabad for kind

information and necessary action.
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TELANGANA STATE POLLUTION CONTROL BOARD

LT ZONAL OFFICE: HYDERABAD
-
RN e
D. Krupanand H.No.6-3-1219, T.S.No.1, Part, Block "C",

Ward No.91, Begumpet, Umanagar,

Near Country Club, Hyderabad - 500 016
Phone No: 040-23402495

Email: jeee-zhyd-tspcb@telangana.gov.in

Joint Chief Environmental Engineer

1b\in)2020

068 BALTREE D

CONSENT & AUTHORIZATION ORDER — RED CATEGORY

Consent Order No: 635-MHB/TSPCB/ZOH/TS-iPASS/CFO/2020- ?)8@ Date: 16.10.2020

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization

under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made thereunder to:

M/s. Sai Laxmi Venkateshwara Processing Plant,
Sy. No. 894/B, Medikonda Road, Ieeja (V&M),
Jogulamba Gadwal District

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge

the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet Qutlet Max Daily Point of Disposal Limiting Standards
No. Description | Discharge
1 Washings 2.0KLD | Shall treat the waste water in | For ETP:
their individual ETP, after | pH—5.51t09.0
treatment the treated | TSS — 200 mg/L
effluents shall be utilized | BOD — 30 mg/L
onland for gardening within | Oil & Grease — 10
the industry premises duly | mg/L
meeting  the  prescribed | For CETP, M/s.
standards stipulated by the | JETL:
Board / CETP, M/s. JETL, | 1yjet parameters of
Jeedimetla, Medcha;- | cprp prescribed by
Malkajgiri  District  for the Board.
further treatment and
disposal.
2 Domestic L.OKLD | Septic tank followed by soak -
effluents pit.
ii) Emissions from chimneys:
Chimney Deseription of Chimney Quantity of Emissions Emission
No. ' at peak flow Standards
1 Attached to DG Set of capacity - 250 = SPM — 115
KVA mg/Nm®




iif) Hazardous Waste Authorization: (Form — 2 [See Rule 6(2)]:

M/s. Sai Laxmi Venkateshwara Processing Plant, Sy. No. 894/B, Medikonda Road, leeja
(V&M), Jogulamba Gadwal District is hereby granted an authorization to operate a facility for
collection, reception, storage, transport and disposal of the following wastes with quantities as
mentioned below:

S.Ne. | Name and quantity of the Stream Disposal option
Hazardous waste
1 Waste Oil (50 LPA) 5.1 of Sch-I | Shall be sent to authorized waste oil
Re-Processors / Re-cycling units.
2 ETP sludge (1 TPM) 35.3 of Sch-1 | Shall be sent to M/s. HWMP (TSDF),
Dundigal, Rangareddy District.

This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only:

Sl No. Product & By product Total Capacity
1. Cotton Ginning 10000 TPA
2. Seed Processing 300 TPA

This combined order of Consent and Authorization is valid. for a period ending with the
28.02.2025 AR

OINT CHIEF ENVIRdiﬁMENTAL ENGINEER
Encl: Schedules A, B & C "

To

M/s. Sai Laxmi Venkateshwara Processing Plant,
Sy. No. 894/B, Medikonda Road, Ieeja (V&M),
Jogulamba Gadwal District.

Email Id: technicalaee( gcmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the General Manager, District Industries Centre, Mahaboobnagar for information.

Copy to the Environmental Engineer, Regional Office, Hyderabad for information and
necessary action. The EE,RO, Hyderabad shall ensure that all the units of ETP are in place
before starting the operation by the industry. The EE, RO, Hyderabad shall evaluate the
performance of the ETP every fortnight and submit the report to this Office.
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13.

SCHEDULE - A

The applicant shall make applications through online for renewal of consent (under Water
and Air Acts) and Authorization under HWM Rules atleast 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts for obtaining
consent of the Board along with detailed compliance to the conditions stipulated in the
CFO.

The industry shall immediately submit the revised application for consent to this Board in the

event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions etc.

a) All the fugitive emissions shall be controlled with proper measures.

b) The applicant shall also install the equipment such as wind speed recorder and wind
direction recorder.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the prescribed quality
or the ratc of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of alternative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry

should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

A good house keeping shall be maintained both within the factory and in the premises. All
hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted

into the effluent collection system only and shall not be allowed to find their way into storm
drains or open areas.

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.

b) The industry shall maintain following records to accessible to the Board, whenever
required.

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems.
3. Inspection book.

The applicant shall set up THREE Ambient Air Quality Monitoring Stations for continuous
recording of relevant critical parameters mentioned in Schedule — B as per the CPCB
guidelines and submit monthly reports.

Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall submit Environment statement in Form V before 30™ September every
year as per Rule No.14 of E (P) Rules, 1986 & its amendments thereof.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
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compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.

The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air

pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the

category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of

Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to -
other units within 90 days from the date of closure to prevent any possibility of occurrence of

an accident. In case the above hazardous chemicals have lost their properties originally

acquired, then they shall be treated as Hazardous Waste and they should be disposed off only

to the authorized agencies of TSPCB in a safe manner.

The occupier shall prepare / update an emergency preparedness plan for safe handling of
hazardous waste from time to time and submit the same to TSPCB. Emergency preparedness
plan must be implemented immediately whenever there is fire, explosion or release of
hazardous waste or hazardous waste constituents, which could endanger to human health or
environment.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

i. Number of containers received.

ii . Date and method of detoxification.

i11 . Name of agencies to whom containers were sold with quantities.
iv . Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other internal, external sewerage or other drainage system without prior approval of
TSPCB. ‘

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.
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34.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The industry shall comply with the provisions of Batteries (Management and Handling)
Rules, 2001.

The applicant shall put up two black boards of size 6 ft by 4 ft. at the main entrance to their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 fi to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10

ft, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the

factory premises at a prominent place for the information of the inspecting officers of the
different departments.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the

conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board. '

The authorization issued under Hazardous and other wastes (Management and

Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986. :

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of

Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981.

SCHEDULE -B

Special Conditions:

1. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall NOT exceed the quantities prescribed below:

Sk Ne. Purpose Total quantity
1. Process & Washings 7.0KLD
. Green belt 1.0KLD
3. Domestic 2.0KLD
Total 10.0 KLD
The Industry shall maintain separate water meters for the above areas and maintain
records.

2. The industry shall remit water Cess as per the assessment orders as and when issued by
Board.

W

The emissions shall not contain constituents in excess of the prescribed limits mentioned
below:

Chimney No. Parameter _ Emission Standards (mg/le;r
1 SPM , 115

4. The industry shall comply with emission limits for DG sets upto 800 KW as per the
Notification G.S.R.520 (E), dated 01.07.2003 under the Environment (Protection)
Amendment Rules, 2003 and G.S.R.448(E), dated 12.07.2004 under the Environment
(Protection) Second Amendment Rules, 2004. In case of DG sets more than $00 KW
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shall comply with emission limits as per the Notification G.S.R.489 (E), dated
09.07.2002 at serial n0.96, under the Environment (Protection) Act, 1986.

The industry should comply with the National ambient air quality standards as per MoEF,
Gol notification dated. 18.11.2009 along the premises of the factory as prescribed below:

S. No. Parameters Standards in pg/m’
1 Particulate Matter(PM, ) 100
2 Particulate Matter (PM; s) 60
3 SO, 80
4 NOx 80

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).
The industry shall manufacture only consented products and shall produce within the
consented capacities. Under no circumstances, the industry shall manufacture any un-
consented products without obtaining CFE & CFO of the Board.

The industry shall comply with all the Rules and Regulations specified in Water (P&C of
P) Act, 1974, Air (P&C of P) Act, 1981 and Hazardous and other Wastes (Management
Transboundary Movement) Rules, 2016.

The industry shall operate only after obtaining revocation of closure orders.

As committed vide undertaking dated 23.01.2020, the industry shall comply with all the
conditions stipulated by the Board.

The industry shall treat the waste water in their individual ETP, after treatment the treated
effluents shall be utilized onland for gardening within the industry premises duly meeting
the prescribed standards stipulated by the Board / CETP, M/s. JETL, Jeedimetla for
further treatment and disposal.

The industry shall provide separate energy meter to the ETP.

The industry shall install digital flow meters at water consumption, Inlet of ETP and
Outlet of ETP.

The industry shall maintain records of productions, water consumption, wastewater
generation, hazardous waste generation & disposal and shall submit the details at RO,
Hyderabad every month.

The industry shall abide to the decision of the Hon’ble NGT on the petition filed against
de-linting units located at Gadwal & Ieeza surroundings area which is posted on
07.01.2020 and any decisions of the Hon’ble NGT henceforth.

The industry shall send the hazardous waste i.e., ETP Sludge to M/s. HWMP, TSDF,
Dundigal by maintaining proper manifest system. Further, the industry shall not store the
ETP Sludge for more than 90 days.

The industry shall not discharge waste water outside the industry premises under any
circumstances.

The industry shall immediately provide separate shed with concreted floor for storage
Sulphuric Acid and shall ensure that they shall store the Sulphuric Acid containers on a
designated concrete lined platform separately and shall not store in an open area.

The industry shall not discharge any wastewater outside the premises under any
circumstances.

The industry shall not dispose any solid waste outside the factory premises.

The industry shall not cause any air pollution / dust nuisance to the surrounding
environment.

The industry shall develop 33% of the total area as thick green belt all along the boundary
of the unit and also in the vacant places with all tall growing trees with wide leaf area
during monsoon season of every year.

The industry should maintain the foliowing records and the same should be made
available to the Board Officials during the inspection.
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a) Daily production details, RG-I records and Central Excise Returns.

b) Quantity of effluents generated and lifted to M/s. JETL, Jeedimetla.
¢) LogBooks for pollution control systems.

d) Daily solid waste generated and disposed to M/s. TSDF, Dundi gal.

The industry shall maintain good house keeping & maintain proper records for hazardous
waste stated in the authorization.

The industry shall submit Environmental Statement in Form V before 30" September
every year as pet Rule No.14 of Environmental (Protection) Act, 1986.

The following rules and regulations notified by the MoE&F, Gol shall be implemented.

a) Solid Waste Management Rules, 2016.

b) Construction and Demolition Waste Management Rules, 2016.

¢) Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016 & its amendments.

d) Batteries (Management & Handling) Amendment Rules, 2010 & its amendments.

¢) E-Waste (Management) Rules, 2016.

f) Bio-Medical Waste Management Rules, 2016 & its amendments.

g) Plastic Waste Management Rules, 2016 & its amendments.

The industry shall carryout monthly environmental monitoring by a National
Accreditation Board for Laboratories (NABL) and Ministry of Environment & Forest
(MOoEF) approved laboratories only and shall submit monthly reports to the Board.

The industry shall take necessary measures to control fugitive emissions.
The industry shall take all precautionary and safety measures during process operations.

The industry shall comply with the ambient air quality standards in respect of noise, as
stipulated in the Environment (Protection) Rules, 1986

.

The industry shall comply with all the directions issued by the Board from time to time.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in

withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions in the interest of environment protection.

This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

SCHEDULE -C
(See Rule 6(2))

(Conditions of Authorization for occupier or operator handling hazardous wastes)

The industry shall give top priority for waste minimization and cleaner production
practices.

The industry shall not store hazardous waste for more than 90 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016.

The industry shall not sell the used empty drums / barrels / liners / bags / Bottle etc. to
outside parties & vendors for reuse, instead they shall discard the same to avoid reuse,

which is resorting in illegal dumping of Hazardous Waste and shall dispose the same
directly to authorized recyclers only.

The industry shall ensure for proper labelling of Hazardous Waste / other wastc
containers with particulars of industry & type of Waste along with characteristics, while
storage & transporting the waste to Recyclers / TSDF / Cement Industries.

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.
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The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers.

The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.

The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

The industry shall maintain 6 copy manifest system for transportation of waste generated
and a copy shall be submitted to Board Office and concerned Regional Office.

The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorisation.

The industry shall maintain proper records for Hazardous Wastes stated in Authorisation
in FORM-3 and file annual returns in Form- 4 Rules 6(5), 13(8), 16(6) and 20(2) as per
of the Hazardous & other wastes (Management, Transboundary Movement) Rules, 2016.

The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half yearly basis to Board Office,
Hyderabad and concerned Regional Office.

The industry shall dispose the e-waste to authorized recyclers / re-processors only.

JOINT CHIEF ENVIRONMENTAL ENGINEER

M/s. Sai Laxmi Venkateshwara Processing Plant,
Sy. No. 894/B, Medikonda Road, leeja (V&M),
Jogulamba Gadwal District.
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o TELANGANA STATE POLLUTION CONTROL BOARD
Tolungars State ZONAL OFFICE: HYDERABAD

m [.No.6-3-1219, Sy.No.TS No.1 Part, Blo

=T = Near Country Club Uma Nagal Be;sumpet i

Sub: TSPCB ~ ZO - Hydelabad - M/s ngncsh Yoz Agx ltech erly Ms.

Bharath l’ctl ol pump, leeja (V & M), G‘ldwal latmg mdusuy
without obtaining CFE & CFO of the Board as xequncd undel Waler (Prevention
and Control of Pollution) Act, 1974 and under Air (Prevention and Control of
Pollution) Act, 1981 - CLOSURE ORDERS - ISSUED — Reg.

Ref: 1. Hon’ble NGT, Chennai orders passed in O.A. No. 106 to 112 of 2016 (8z)
Dated: 25.01.2017.

2. CPCB Lr. No. B-29016/04/06/1PC-1/10597-10636, Dt: 03.03.2017.

3. A complaint from villagers of, lecja, Petrol pump chowrasta, Gadwal District
against the industry regarding air pollution and sound nuisance.

4. TSPCB, RO, Hyderabad issued notice on 08.11.2018.

5. TSPCB, RO, Hyderabad Lr. No.11/TSPCB/ROH/GDWL/2018- dated

12.12.2018.

6. TSPCB, Zonal office has issued directions to Order WNo.l5-
MHB/TSPCB/Z0O-HYD/2019-2330 on 22.01.2019.

7. TSPCB, RO, Hyderabad Lr. No.11/TSPCB/ROH/GDWL/2019- Date:
19.02.2019.

8. Again, complaint filed by Sri Shiva ram prasad and other villagers of] leeja,
Petrol pump Gadwal District against the industry regarding air pollution and
sound nuisance on 9.11.2019.

9. The mail received from Board office on 16.11.2019 & 20.11.2019.

10. Inspection of the Board Officiais on 19.11.2019.

11. TSPCB, RO, Hyderabad report dated 22.11.2019, reccived by Zonal Office,
Hyderabad on 23.11.2019.

12. Task Force Committee meeting held on 27.11.2019 at TSPCB, Zonal Office,
Hyderabad.

sk ok

WHEREAS, you are operating the industry in the name of M/s. Vigneshwara Agritech
(Formerly M/s. Laxmi Prasanna Ginning Mills), Sy.No. 911, Near Raichur Chowrasta,
Bharath Petrol pump, Iecja (V & M), Gadwal District which is engaged in Ginning and
Seed processing activity.

WHEREAS, vide reference 1% cited, the Hon’ble NGT, Chennai issued orders that operating
the unit without valid “Consent” is against the provisions of Water Act as well as Air Act.

WHEREAS, vide reference 2™ cited, CPCB issued certain directions to Telangana Sate
Pollution Control Board “not to continue operations of the industries, till they obtain Consent
of Operation (CFO)”

WHEREAS, vide reference 3™ cited, a complaint from villagers of, leeja, Petrol pump
chowrasta, Gadwal District against the M/s. Vigneshwara Agritech (Formerly M/s. Laxmi
prasanna Ginning Mills), Sy. No. 911, Near Raichur chowrasta, Bharath Petrol pump, leeja
(V & M), Gadwal District regarding air pollution and sound nuisance and issued notice to the
industry on 08.11.2018 for not having CFE & CFO of the Board, vide reference 4" cited.

WHEREAS, vide reference 5" cited, the Board has forwarded report to the Zonal office for
the following general observation:
i.  M/s. Vigneshwara Agritech (Formerly M/s. Laxmi prasanna Ginning Mill), Sy No
911, near Raichur chowrasta, Bharath Petrol pump, leeja (V & M ), Gadwal
District and involved in Ginning Mill.
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ii.  The unit is surrounded by East: Open Land, West: Open land, North: Open Land
followed by Residents and South: Complainant Houses. '

iii.  The industry has not obtained CFE & CI'O of the Board.

iv.  The cotton bags are stored openly. The industry is operating without consent of
the Board and causing nuisance to surrounding public.

WHEREAS, vide reference 6" cited, till date the industry has not submitted reply to the
Board’s directions issued to the industry on 22.01.2019 :

(i)  The industry shall immediately stop its operations, shall stop causing air pollution
from open lying of cotton bags and shall avoid causing nuisance to the surrounding
areas.

(i) The industry shall immediately obtain CFE & CFO of the Board.

(i)  The industry shall not store cotton bags openly on the ground and shall provide a
separated designated closed area for storage of the cotton bags.

WHEREAS, vide reference 7" cited, again the EE, RO, Hyderabad has forwarded report to
the Zonal Office, Hyderabad on 19.02.2019 with the following general observations:

i. M/s. Vigneshwara Agritech (Formerly M/s. Laxmi prasanna Ginning Mill), Sy No
911, near Raichur chowrasta, Bharath Petrol pump, leeja (V & M ), Gadwal
District and involved in Ginning Mill.

1. This office received a complaint from villagers of, leeja, Petrol pump chowrasta,
Gadwal District against the industry regarding air pollution and sound nuisance.

iil. This office issued notice to the industry on 08.11.2018 for not having CFE &
CFO of the Board.

WHEREAS, vide reference 8" cited, again, complaint filed by Smt. Himabindu and others
of Ieeja, Petrol pump Gadwal District against the industry for causing nuisance to
surroundings.

WHEREAS, vide reference 9" cited, a mail received from the SEE legal Celi, TSPCB,
Board Office, Sanathnagar forwarding petition filed before Hon'ble NGT OA no 43 of 2019
by Sri. Madhusudhan Reddy to all industries of De-lining located at Ieeja and Gadwal
District for causing pollution surrounding area and the above industry is one of the
respondent at Serial No. 22 with address change of survey number wrongly mentioned as Sy.
No. 52/A3/1&2, leeja Town, Jogulamba, Gadwal District instead of Sy. No. 911, Near
Raichur Chowrasta, Bharath Petrol pump, leeja (V & M), Gadwal District.

WHEREAS, vide reference 10" cited, the Asst. Environmental Engineer — III along with
Asst. Scientist of the Regional Office, Hyderabad have inspected the industry. During
inspection, they have contacted the complainant and the complainant informed that the
industry is causing nuisance. At the time of inspection, the industry representatives Sri.
Hanumanthu and Sri. Koteshwara Reddy, Proprietors of the industry were present. The
following general inspection remarks were observed:

i.  The industry has not obtained CFE & CFO of the Board.
ii.  The industry is operating without obtaining permission of the Board.

iii. The industry has stored cofton bags openly on the ground and provided separate
closed shed for storage of cotton bags.

WHEREAS, vide reference 11" cited, the EE, RO, Hyderabad has forwarded the report to
this office for taking further necessary action.

WHEREAS, vide reference 12" cited above, the above issue was placed in the Task force
hearing meeting conducted on 27.11.2019 at Zonal Office, T.S Poliution Control Board,
Begumpet, Hyderabad. After detailed discussions and careful consideration of material facts
of the case, the committee recommended to issue Closure Orders to the industry for the
following reasons:
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i.  The industry has not obtained CFE & CFO of the Board.
1. The industry is operating without obtaining permission of the Board.
iti.  The industry has stored cotton bags openly on the ground.
iv.  The industry is causing air pollution and sound nuisance to the surrounding arca.

After careful consideration of all material facts of the case, the Board is of the firm opinion
that the industry is operating without obtaining CFE and CFFO of the Board and causing
pollution problems to the surroundings, hence violating the Water (Prevention and Control of
Pollution) Amendment Act, 1988 & Air (Prevention and Control of Pollution) Amendment
Act, 1987. Under the Powers vested with the T.S. Pollution Control Board under section
33(A) of Water (Prevention and Control of Pollution) Amendment Act, 1988 and under
31(A) of the Air (Prevention and Control of Pollution) Amendment Act, 1987 for the reasons
stated supra, the Board hereby issues closure orders to your industry, in the interest of
protecting public health and environment.

You are directed to take note that if you continue to operate your unit even after receipt of
this orders, you will be liable for prosecution in the court of Metropolitan Magistrate or
Judicial Magistrate of the first class under section 41(2) of Water (Prevention and Control of
Pollution) Amendment Act, 1988 and under section 37 (1) of Air (Prevention and Control of
Pollution) Amendment Act, 1987, the punishment for which includes imprisonment for a
term which shall not be less than one year six months which may be extended to six years
and with fine. '

You are further directed to take note that the TSSPDCL has been ordered to disconnect
Power Supply to your industry with immediate effect. Should you resort to run your industry
by means of diesel generator or any mechanical device, you will be attracting prosecution
under Section 41(2) of Water (Prevention and Control of Pollution) Amendment Act, 1988
and under Section 37(1) of Air (Prevention and Control of Pollution) Amendment Act, 1987.

The orders will take effect from today i.e., 02.12.2019

=Ny 2l ja | el
JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC)

M/s. Vigneshwara Agritech,

(Formerly M/s. Sri Sai Laxmi Prasanna Ginning Mills),
Sy.No. 911, Near Raichur Chowrasta,

Bharath Petrol pump, Ieeja (V & M), Gadwal District.

Copy to:
1. Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for kind

2.

(98
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information.
The Chairman & Managing Director, Central Power Distribution Company of Telangana
State Ltd., H No.6-1-50, Mint Compound, Gr. Hyderabad ~ 500063 for information and
necessary action.
The Collector & District Magistrate, Gadwal for favour of information.
The ADE Operations, TSSPDCL, Gadwal, Near 132KV Gadwal Sub-Station, Krishna River
road, Gadwal-509 125.

he Environmental Engineer, Regional Office, Hyderabad for information and necessary
action.






Item No.8:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.43 of 2019 (S7)

(Through Video Conference)

IN THE MATTER OF:
P. Madhusudhan Reddy

Godawari District, Telangana. , ...Applicant(s)
Versus

State of Telangana
Rep. by its Secrete
Secretariat, ’

bad & Ors.

Date of : 09.10.2020.

| Sri. B, Lakshmi Narasimhan represented
' Sti. T. Saikrishnan for R2.
Sri. K.S. Viswanathan represented

Sri. R. Gangadharan for R5 to R13, R19 to R21 &
R25 to R27.







ORDER

1. When the matter came up for hearing today through Video Conference,
M/s. Renuga represented Smt. H. Yasmeen Ali, the learned counsel
appearing for respondents 1, 3 & 4 and Sri. K.S. Viswanathan
represented Sri. R. Gangadharan, the learned counsel who proposed to

appear for respondents 5 to 13, 16, 19 to 21, 25 to 27 whom notice has

not been issued by this Tribunal so far.

icant and Sri. T.

attend the

through Video Conference. Since, the applicafit could not

the Pollution Control ’Bﬂar‘;d’ i‘,sg\.-ﬁét’pérmltting the function of the ETP’s by
the persons who are having their own ETP’s and they are not considering
the application submitted for Consent to Operate or even in cases where
consent has been granted, they are not permitting those ETP’s to

function as well citing the orders of this Tribunal.






5. It may be mentioned here that we have not directed the Pollution
Control Board not to permit the functioning of the ETP’s, if they are
having all necessary consent as provided under the Environmental laws.
We have also mentioned in the earlier order that on the basis of the
earlier reports submitted that since none of these units are having
Consent to Operate in respect of ETP’s the validity period of which are
expired, so we directed them to impose environmental compensation for

mmitted by the units in ordance with law. If

& ETP’s in the

is directed to

submit a

report as to whether the uni ch are having their

own ETP’s have obtained qgge‘ss'ary consent and whether they are
meeting the norms and if sb, théy are directed to pass appropriate orders
permitting them to operate ETP’s who are conforming to the norms in
accordance with law.

7. The Joint Committee as well as the Pollution Control Board is directed to

submit a further status of the proceedings initiated for recovery of






environmental compensation as mentioned in their present report dated
06.10.2020 and also the status of the ETP’s of the units who are having
their own ETP’s and submit a further report to this Tribunal on or before
10.11.2020 by e-filing along with necessary hardcopies to be produced
as per Rules.

. For consideration of further report and objections, if any, to the action

taken report submitted by the Pollution Control Board, post on

10.11.2020.






